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Subject: 2nd report of the Monitoring Committee, constituted by the Hon'ble 
National Green Tribunal on various environmental issues in the State of 
Haryana, w.r.t compliance of order dated 29.1.2021 in OA No. 360 of 
2018 in the matter of Shree Nath Sharma Vs. Union of India & others 
regarding 'i>r~paration of District Environment Plans of all the Districts 
of State of Haryana and execution thereof . 

. ' 

It is submitted that the Hon'ble National Green Tribunal in its various orders w.r.t 

preparation of District Environment Plans for protection of environment has passed the 
detailed orders, which are briefly mentioned as under: 

1) The Hon'ble National Green Tribunal in its order dated 15.7.2019 in OA No. 710 of 

2017 in the matter of Shailesh Singh v/s Sheela Hospital & Trauma Centre, 

Shahjahanpur & Ors, has directed in Para No. 8, the part of which is reproduced as 
under: 

"We find it necessary to add that in view of Constitutional provisions under 

Articles 243 G, 243 W, 243 ZD read with Schedules 11 and 12 and Rule 15 of 

the Solid Waste Management Rules, 2016, it is necessary to have a District 

Environment Plan to be operated by a District Committee (as a part of District 

Planning Committee under Article 243 ZD) with representatives from 

Panchayats, Local Bodies, Regional Officers, State PCB and a suitable officer 

representing the administration, which may in turn be chaired and monitored 

by the District Magistrate. Such District Environment Plans and Constitution of 

District Committee may be placed on the website of Districts concerned". 

2) The Hon'ble National Green Tribunal in its order dated 19.3.2020 in OA No. 360 of 

2018 in the matter of Shree Nath Sharma Vs. Union of India & Ors has directed in 
Para No. 5 as under: 

"While we note the steps taken, completion of environmental plans in terms of 
order oF this Tribunal cannot be unduly delayed having regard to implications 

of such steps for protection of environment and public health. Some of the 

handicaps pointed out can be overcome by pro-active role of CPCB in ensuring 

preparation of at least one model District Environment Plan in every State in 

the first instance which can thereafter be replicated for all the Districts in the 



States/UTs and so on. For this purpose, State PCB and concerned District 

Magistrate may assist the CPCB. This step may be completed by simultaneous 

initiative in all the States within three months. In the last nine months, some 

work may have already been done in the States/UTs. Thus, it should be 

possible to finalize a model action plan at least for one District each in all 

States/UTs in the next three months. Thereafter, the exercise may be 

replicated with regard to all the Districts followed by State Environmental Plan 

and then a National Environmental Plan in further three months. CPCB is at 

liberty to utilize compensation funds and involve any 

individuals/organizations in the process. This exercise will be without 

prejudice to monitoring mechanism in terms of earlier directions. Wherever 

exercise has been completed and found to be satisfactory, further steps for 

execution may be taken accordingly. Status report of progress in this regard 

may be furnished before the next date by email at iudicial-nqt@qov.in'~ 

3) Further, the Hon'ble National Green Tribunal in its order dated 29.1.2021 in OA No. 

360 of 2018 in the matter of Shree Nath Sharma Vs. Union of India & Ors has 

directed in Para No. 7, 8, 9 and 10, which are reproduced as under: 

7. From the above, it is seen that out of 739 Districts, DEPs have been prepared 

in 220 Districts, out of which CPCB has data for 115 Districts. CPCB has 

selected five representative models having regard to social and geographical 
considerations. 

8. In view of above, having regard to the significance of the issue and 

inadequate progress, we direct the Chief Secretaries of all the States/UTs to 

oversee and monitor compliance by the concerned District Magistrates for 

preparing the requisite plans and execute the plans already prepared. 

Further steps for preparation and execution of State and National plans may 

also be taken in the interest of scientific and effective protection of 
environment and public health. 

9. Vide orders dated 22.01.2021 in OA 916/2018, Sobha Singh & Ors. vs. State 

of Punjab &Ors. and OA 496/2016, Tribunal on its own motion vs. Govt. of 

NCT of Delhi &Ors., we have requested the Monitoring Committees, 

constituted by this Tribunal for certain environmental issues in Punjab and 

Delhi, to oversee compliance of preparation and execution of DEPs in Punjab 

and Delhi and furnish compliance status as on 31.3.2021. 

10. We make similar request to the Monitoring Committee in UP, headed by 

Justice SVS Rathore, a former Judge of Allahabad High Court, the Oversight 

Committee for compliance of directions of this Tribunal for rejuvenation of 

river Ghaggar, headed by Justice Pritam Pal, former Judge of the Punjab and 

Haryana High Court to oversee compliance on this aspect for Haryana, the 

Committee headed by Justice Prakash Tatia, former Chief Justice of 

Jharkhand High Court, for compliance in Rajasthan, Justice B. C. Patel, 

former Chief Justice, Delhi High Court for compliance in Gujarat, Justice V.M. 

Kanade, former Judge, Bombay High 17 Court, who has earlier monitored 

compliance of certain directions of this Tribunal relating to environmental 

issues, for compliance in Maharashtra. They may send status report as on 

31.3.2021 by 15.4.2021. For all other States/UTs, the Chief Secretaries 
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concerned may conduct such oversight and furnish the status of compliance 

as on 31.03.2021 to CPCB. CPCB may file a consolidated report before this 

Tribunal on or before 30.04.2021 by e-mail at judicialngt@gov.in preferably 

in the form of searchable PDF/OCR Support PDF (and not in the form of 

Image PDF). State PCBs may also provide necessary assistance in 
coordtnetion", 

Therefore, in compliance of order dated 29.1.2021 in OA No. 360 of 2018 in the matter of Shree 

Nath Sharma Vs. Union of India & others, the Monitoring Committee held its two meetings with 

State Level Officers of State of Haryana on 15.2.2021 and 5.3.2021 w.r.t preparation of District 

Environmental Plans for protection of environment of all the 22 districts of the State. 

Accordingly, the department of Environment, State of Haryana vide its email dated 1.4.2021 

and 5.4.2021, has submitted District Environmental Plans of 21 districts namely Nuh, 

Faridabad, Kamal, Palwal, Panchkula, Panipat, Rewari, Rohtak, Sirsa, Sonipat, 

Yamunanagar, Gurugram, Hisar, · Fatehabad, Kurukshetra, Kaithal, Jind, 

Mohindergarh, Jhajjar, Charkhi Dadri and Ambala. The department of Environment has 

assured to submit the District Environmental Plan of the remaining 01 district namely 
Bhiwani within 07 days. 

The Monitoring Committee held its 3rct meeting with State Level Officers of State of Haryana on 

16.4.2021, wherein, the various issues w.r.t preparation of District Environmental Plans of 

various Districts of the State and finalization thereof were discussed. The points relating to 

District Environmental Plans discussed in the meeting · and observations of the Monitoring 

Committee to be inserted in the District Environmental Plans and submission of 

amended/revised/modified District Environmental Plans of various Districts by 16.5.2021 were 
mentioned in the minutes of the meeting. 

It is further submitted that the Department of Environment, State of Haryana· are yet to 

modify/revise/amend District Environmental Plans of all the Districts of the State of Haryana. 

Therefore, Additional Chief Secretary, Department of Environment, State of Haryana was 

requested vide letter no. CEC/2021/23 dated 10.6.2021 to submit the revised/amended District 

Environmental Plans of various Districts of the State within 10 days. 

Since, no revised/amended/modified District Environmental Plans of various Districts have been 

received, therefore, the Monitoring Committee held its meeting with District level Officers of 

Ambala on 8.6.2021 to monitor the activities as mentioned in the draft District Environmental 

Plan and the Monitoring Committee has raised certain observations and made 

recommendations and the same are mentioned in the minutes of the meeting. 

Similarly, the Monitoring Committee held its next meeting with the District level Officers of 

District Kurukshetra on 15.6.2021 to monitor the execution of various activities as mentioned in 

the draft District Environmental Plan and has raised certain observations and made 

recommendations and the same are mentioned in the minutes of the meeting. 

Now, the Monitoring Committee has scheduled its next meeting with District level Officers of 

District Yamuna Nagar on 6.7.2021 regarding finalization of District Environmental Plan of 

District Yamuna Nagar and thereafter, the meetings with District level Officers of other Districts 

of the State shall be held to finalize their District Environmental Plans. 
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2nd report of the Monitoring Committee is submitted for kind consideration of Hon'ble National 

Green Tribunal. 

It is submitted that the above said report is sent herewith through email at Judicia/­ 
ngt@gov.in. 

-$d- 
e Justice Pritam Pal ) 

Former Judge Punjab and Haryana High Court 
and now as Chairman of the Monitoring Committee 

Endst. No. CMC/SWM/2021/ "-'~ Dated: 1.7.2021 
A copy of the above is forwarded to the Chief Secretary, Haryana for information and necessary 
action please. ~ . , .~ 

( Dr. Bi~am ; -~ 
Technical Expert 

Monitoring Committee 

Endst. No. CMC/SWM/2021/\_\~ Dated: 1.7.2021 
A copy of the above is forwarded to the Additional Chief Secretary, Urban Local Bodies 
Department, Chandigarh for information and necessary action please. 

~~ 
( Dr. Babu Ram if'·~ 
Technical Expert 

Monitoring Committee 

End st. No. CMC/SWM/2021/ J..\ ~ Dated: 1.7.2021 
A copy of the above is forwarded to the Additional Chief Secretary, Department of Environment, 
Forest & Climate Change, Chandigarh for information and necessary action please. 

~~~ ( Dr. Babu Ram ) 
Technical Expert 

Monitoring Committee 

Endst. No. CMC/SWM/2021/ ~5 Dated: 1.7.2021 
A copy of the above is forwarded to the Member Secretary, Haryana State Pollution Control 
Board, Panchkula for information and necessary action please. 

( Dr. Ba~~f5'·~ 
Technical Expert 

Monitoring Committee 
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2"d report of the Monitoring Committee, constituted by the Hon'ble National Green 
Tribunal on various environmental issues in the State of Haryana, w.r.t compliance 
of order dated 29.1.2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma 
Vs. Union of India & others regarding preparation of District Environment Plans of 
all the Districts of State of Haryana and execution thereof. 

1.0 Background 

1) The Hon'ble National Green Tribunal in its order dated 15.7.2019 in OA No. 710 of 

2017 in the matter of Shailesh Singh v/s Sheela Hospital & Trauma Centre, 

Shahjahanpur & Ors, has directed in Para No. 8, the part of which is reproduced as 
under: 

"We find it necessary to add that in view of Constitutional provisions under 

Articles 243 G, 243 W, 243 ZD read with Schedules 11 and 12 and Rule 15 of 

the Solid Waste Management Rules, 2016, it is necessary to have a District 

Environment Plan to be operated by a District Committee (as a part of District 

Planning Committee under Article 243 ZD) with representatives from 

Panchayats, Local Bodies, Regional Officers, State PCB and a suitable officer 

representing the administration, which may in turn be chaired and monitored 

by the District Magistrate. Such District Environment Plans and Constitution of 

District Committee may be placed on the website of Districts concerned". 

2) The Hon'ble National Green Tribunal in its order dated 19.3.2020 in OA No. 360 of 

2018 in the matter of Shree Nath Sharma Vs. Union of India & Ors has directed in 
Para No. 5 as under: 

"While we note the steps taken, completion of environmental plans in terms of 

order of this Tribunal cannot be unduly delayed having regard to implications 

of such steps for protection of environment and public health. Some of the 

handicaps pointed out can be overcome by pro-active role of CPCB in ensuring 

preparation of at least one model District Environment Plan in every State in 

the first instance which can thereafter be replicated for all the Districts in the 

States/UTs and so on. For this purpose, State PCB and concerned District 

Magistrate may assist the CPCB. This step may be completed by simultaneous 

initiative in all the States within three months. In the last nine months, some 

work may have already been done in the States/UTs. Thus, it should be 

possible to finalize a model action plan at least for one District each in all 

States/UTs in the next three months. Thereafter, the exercise may be 

replicated with regard to all the Districts followed by State Environmental 

Plan and then a National Environmental Plan in further three months. CPCB is 

at liberty to utilize compensation funds and involve any 

individuals/organizations in the process. This exercise will be without 

prejudice to monitoring mechanism in terms of earlier directions. Wherever 

exercise has been completed and found to be satisfactory, further steps for 

execution may be taken accordingly. Status report of progress in this regard 

may be furnished before the next date by email at iudicial-nqt@qov.in'~ 
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3) Further, the Hon'ble National Green Tribunal in its order dated 29.1.2021 in OA No. 

360 of 2018 in the matter of Shree Nath Sharma Vs. Union of India & Ors has 

directed in Para No. 7, 8, 9 and 10, which are reproduced as under: 

7. From the above, it is seen that out of 739 Districts, DEPs have been prepared 

in 220 Districts, out of which CPCB has data for 115 Districts. CPCB has 

selected five representative models having regard to social and geographical 
considerations. 

8. In view of above, having regard to the significance of the issue and 

inadequate progress, we direct the Chief Secretaries of all the States/UTs to 

oversee and monitor compliance by the concerned District Magistrates for 

preparing the requisite plans and execute the plans already prepared. 

Further steps for preparation and execution of State and National plans may 

also be taken in the interest of scientific and effective protection of 
environment and public health. 

9. Vide orders dated 22.01.2021 in OA 916/2018, Sobha Singh & Ors. vs. State 

of Punjab &Ors. and OA 496/2016, Tribunal on its own motion vs. Govt. of 

NCT of Delhi &Ors., we have requested the Monitoring Committees, 

constituted by this Tribunal for certain environmental issues in Punjab and 

Delhi, to oversee compliance of preparation and execution of DEPs in Punjab 
and Delhi and furnish compliance status as on 31.3.2021. 

10. We make similar request to the Monitoring Committee in UP, headed by 

Justice SVS Rathore, a former Judge of Allahabad High Court, the Oversight 

Committee for compliance of directions of this Tribunal for rejuvenation of 

river Ghaggar, headed by Justice Pritam Pal, former Judge of the Punjab and 

Haryana High Court to oversee compliance on this aspect for Haryana, the 

Committee headed by Justice Prakash Tatia, former Chief Justice of 

Jharkhand High Court, for compliance in Rajasthan, Justice B.C. Patel, 

former Chief Justice, Delhi High Court for compliance in Gujarat, Justice V.M. 

Kanade, former Judge, Bombay High 17 Court, who has earlier monitored 

compliance of certain directions of this Tribunal relating to environmental 

issues, for compliance in Maharashtra. They may send status report as on 

31.3.2021 by 15.4.2021. For all other States/UTs, the Chief Secretaries 

concerned may conduct such oversight and furnish the status of compliance 

as on 31.03.2021 to CPCB. CPCB may file a consolidated report before this 

Tribunal on or before 30.04.2021 by e-mail at judicialngt@gov.in preferably 

in the form of searchable PDF/OCR Support PDF (and not in the form of 

Image PDF). State PCBs may also provide necessary assistance in 
coordinetion": 

2.0. Submission of 1st report of the Monitoring Committee before the Hon'ble 
National Green Tribunal on 5.4.2021 

In compliance of order dated 29.1.2021 in OA No. 360 of 2018 in the matter of Shree Nath 

Sharma Vs. Union of India & Ors, the Monitoring Committee had held its two meetings with the 

State Level Officers of State of Haryana on 15.2.2021 and 5.3.2021 w.r.t preparation of District 

Environmental Plans for protection of environment of all the 22 districts of the State. On the 

persuasion of the Monitoring Committee, Deptt. of Environment, State of Haryana has 
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submitted District Environment Plans of 21 districts on 5.4.2021 and remaining 01 district 

namely Bhiwani on 7.4.2021. The Monitoring Committee has submitted its 1st report w.r.t 

preparation of District Environment Plans of all the 22 districts of the State to the Hon'ble 

National Green Tribunal on 5.4.2021, wherein, the Monitoring Committee has made the 
following submissions: 

i) The Monitoring Committee shall go through the District Environmental Plans 

of all the 22 districts (including 1 District whose District Environmental Plan 

is yet to be submitted by the State of Haryana) and shall examine these plans 

w.r.t 64 action areas and 220 data points, as specified by CPCB, covering of 

all the 7 thematic areas as mentioned in the order of the Hon'ble National 

Green Tribunal, timelines for completion of various activities, coverage of 

unauthorized colonies/residential complex/commercial complex developed 

by the private developers, management of solid waste and wastewater in 

villages, enhancement of capacity of existing ponds/water bodies, creation of 

water harvesting structures in the sub watershed areas to ensure harvesting 

of surplus water during rains, constitution of District Environmental 

Committee as per the constitution provisions under Article 243 ZD read with 

schedules 11 and 12 and Rule 15 of the Solid Waste Management Rules, 2016 

including the representatives of Panchayat, local bodies, NGOs and social 

workers, plantation of trees along highways, mapping of rivers and flood 

plain zones and management of faecal sludge and laying of irrigation 

network to utilize the treated sewage of irrigation and some more other 
relevant points. 

ii) After examining all the District Environmental Plans, a meeting shall be held 

with State level officers of State of Haryana in 2nd week of April, 2021, 

wherein, the view points and observations of the Monitoring Committee on 

the various District Environmental Plans shall be shared and accordingly the 

Monitoring Committee may ask the department of Environment, State of 

Haryana to make necessary amendments / modifications/ revision in the 
District Environmental Plans. The Monitoring Committee may direct State of 

Haryana for resubmission of amended/modified/revised District 

Environmental Plans in the last week of April, 2021 and the Monitoring 

Committee shall start monitoring the execution of District Environmental 
Plans in the 1st week of May, 2021. 

3.0. 3rd meeting of the Monitoring Committee with the State Level Officers on 
16.4.2021 

The Monitoring Committee held its 3rd meeting with State Level Officers of State of Haryana on 

16.4.2021, wherein, the various issues w.r.t preparation of District Environmental Plans of 

various Districts of the State and finalization thereof were discussed. The points relating to 

District Environmental Plans discussed in the meeting and observations of the Monitoring 

Committee to be inserted in the District Environmental Plans are mentioned as per Annexure-1. 
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Monitoring Mechanism for implementation of District 
Environment Plan. 

****** 
The District Environment Committees have been constituted in 

compliance with the directions of Hon'ble NGT and orders of the Secretary, 

Environment & Climate Change, Govt. of India in pursuance of the direction 

thereof. The District Environment Plans have been prepared in each 

district in the State by involving the stakeholder Departments after 

conducting workshops and under the supervision of District Environment 

Committee (DEC) headed by the Deputy Commissioner concerned. District 

Environment Plans (DEPs) comprising various issues & timelines for 

management of Solid Waste, Domestic Waste, Plastic Waste, C&D Waste, 

Biomedical Waste, Hazardous Waste, Air Pollution, E-Waste, Water Quality, 

Industrial Waste Water, Mining Activity and Noise Pollution etc. The DECs 

have focused primarily on the Urban part of the district. It shall collect data 

and plan for the Rural part of the district on the above parameters as well. 

Rural sanitation, disposal of sewage and waste water plan shall be taken on 

priority. 

The implementation of the DEPs requires coordinated efforts of multiple 

stakeholders and focus on priorities. This would require close monitoring. 

Constitution of Monitoring Committee for effective implementation is under 

consideration which may consist of :- 

Additional Deputy Commissioner Chairman 

Commissioner in case of Municipal Corporation & District Co-Chairman 

Municipal Commissioner 

Chief Executive Officer, Zila Parishad Member 

Superintending Engineer, PWD (B&R) Member 

Superintending Engineer, PHED Member 

Superintending Engineer, Irrigation Department Member 

Chief Medical Officer, Health Department Member 

Estate Officer, HSIIDC Member 

District Mining Officer Member 

District Forest Officer Member 
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Deputy Superintendent of Police (HQ) Member 

Regional Officer, HSPCB Member Secretary 

Every District shall have a nodal officer as a link for better coordination. 

Roles and responsibilities of the Committee:- The 

responsibilities of the above said committee will be as under:- 

roles and 

• The Committee shall review the district environment plans and give 

the suggestions/comments on DEPs, if any. 

• The Committee shall meet once in a month and review the status of 

implementation of DEPs. 

• The Committee shall submit its monthly reports regarding monitoring 

of DEPs to District Environment Committee and make suggestions too. 

• The Committee shall also visit the sites once in three months to check 

the implementation of DEPs on ground. 

• The Committee shall ensure the active participation of each 

department and inter-departmental coordination for implementation of 

DEPs. 

• The Committee shall take measures for effective enforcement of 

prohibited activities under DEPs. 

• The Committee shall prepare a detailed road map for activities for 

capacity building of stakeholder, departments, agencies, organizations 

and to build awareness & outreach among public to understand and 

implement micro level environmental conservation actions. 

Monitoring Performa:- The suggestive performa for implementation & 

monitoring the District Environment plans is as under:- 

~- 

Performa for the Compliance of District Environment Plan. 
!l' 

Sr. No Details to be Filled Status Remarks 

Name of the ULB: 
Name of the Nodal Officer: 

--- - 
Contact No. 

1 Total No. of Wards 
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---·--- 
2 Total NO. of Households 

3 Total Waste Generated (in TPD) 

4 Door to Door Collection of solid waste 

4.1 
Total No. of household covered under 
Door to Door Collection of solid waste 

4.2 Total No. of wards covered under 
Door to Door Collection of solid waste 

4.3 
% age of door to door collection of 
solid waste achieved 

4.4 
Gap to achieve 100% Door to Door 
collection 

4.5 If there is gap, then Timeline to 
achieve 100% Door to Door collection 

5 Source Segregation of solid waste 

5.1 
Total No. of household covered under 
source segregation of solid waste 

5.2 
Total No. of wards covered under 
source segregation of solid waste 

5.3 
% age of source segregation of solid 
waste achieved 

5.4 Gap to achieve 100% Segregation 

5.5 If there is gap, then Timeline to 
achieve 100% Segregation 

6 Litter Bins 

6.1 
Tick the Correct and Provide the 
Details as required: - 

6.1.1 • Bin free Residential area 

• Whether Litter Bins still exist in 
6.1.2 residential area 

No. of Litter Bins required in 
6.2 Commercial places and public places 

(as per SBM Guidelines) 
• No . of Litter Bins installed in 

Commercial areas and public 
places 

• Mechanism adopted to ensure 
6.3 segregation of solid waste at 

litter Bins sites in commercial 
areas and public places and its 
further transportation in the 
seareaated form 

7 Separate Transportation 
No. of vehicles required for the 

7.1 collection and transportation of solid 
waste. 
No. of vehicles available with the ULB 

7.2 for collection and transportation of 
solid waste alonq with oercentaqe. 

7.3 Gap, if any 

7.4 If there is gap, then Timeline to 
achieve the gap. 

7.5 No. of compartmentalized vehicles 
along with percentage. 

7.6 Gap to achieve 100% 
compartmentalized vehicles. 
If there is gap, then Timeline to 

7.7 achieve 100% compartmentalized 
vehicles. 

6 



No. of vehicles with GPS for the 
7.8 collection and transportation of solid 

waste alone with oercentaqe. 
Gaps to achieve 100% vehicles with 

7.9 GPS for the collection and 
transportation of solid waste. 
If there is gap, then Timeline to 

7.10 
achieve 100% vehicles with GPS for 
the collection and transportation of 
solid waste. 

8 Solid Waste Processing 

8.1 
Total amount of solid waste 
qenerated within the ULB 

8.2 
Quantity of wet waste generated (in 
TPD) 

8.3 
Quantity of dry waste generated (in 
TPD) 

Whether Processing of dry waste is 
8.4 done or not. (If Yes, mechanism 

adopted for the same) 

8.4.1 
Quantity of dry Waste processed (in 
TPD) alone with percentaqe 

8.4.2 Gap in processing of Dry Waste. 

If there is a Gap, then Timelines to 
8.4.3 achieve 100% Processing of dry 

waste 

8.5 Construction of MRFs 

8.5.1 Number of MRFs required in MC. 

8.5.2 
How many MRFs are available within 
the ULB 

8.5.3 Gap, if any 

8.5.4 
If there a Gap, then timelines to 
achieve the Gao 

8.5.5 Capacity of available MRFs 

8.6 
Quantity of wet Waste processed (in 
TPD) alonq with percentaqe 

8.6.1 Gap in processing of Wet waste. 

If there is a Gap, then Timeline to 
8.6.2 achieve 100% Processing of wet 

waste 

• Number of compost pits 
required for processing of total 
wet waste of ULB 

• Number of compost pits 
8.6.3 provided for processing of wet 

waste 

• Timelines for construction of 
remaining compost pits 

8.6.4 
Kindly mention any other mode for 
treatment of wet waste 
Whether there is proposal to setup 

8.7 Integrated Scientific Solid Waste 
Management facility. 
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- ------- ---- ---- 

8.7.1 If yes mention timelines. 

8.7.2 Month wise progress. 

8.7.3 Status of issuance of authorization 
under SWM Rules-2016. 
Quantity of total solid waste 

8.8 
processed (dry waste processing + 
wet waste processing) (in TPD) along 
with oercentaqe. 

9. Plastic Waste Management 

9.1 Quantity of Plastic Waste (TPD) 

9.2 
No. of collection Centre required for 
Plastic Waste 

9.3 
No. of collection Centre provided for 
Plastic Waste 

9.4 Gap, if any 

9.5 
If there a Gap, then timelines to 
achieve the Gao 

9.6 
Mechanism for collection for Plastic 
Waste 

9.7 
Mechanism for segregation for Plastic 
Waste 

9.8 No. of rag pickers integrated 

9.9 
Mechanism of scientific disposal of 
Plastic Waste 

9.10 
Quantity of Plastic Waste being 
disposal scientifically (TPD) 

9.11 
Quantity of Plastic Waste recycled 
(TPD) 

9.12 
Quantity of Plastic Waste used for 
road construction (MT) 

9.13 
Quantity of Plastic Waste used for 
incineration in cement plants (MT) 
No. of Producers, Importers, Brand- 

9.14 
owners (PUBOs) engaged under 
extended Producer Responsibility 
(EPR) 

9.15 No. of awareness activities conducted 

10 C&D Waste 

10.1 
Quantity of C&D waste generated (in 
TPD) 

Mechanism for proper collection, 
10.2 transportation, processing and 

disposal of C&D Waste. 
Whether separate site for storage of 

10.3 
C&D waste has been identified of not. 
(If Yes, Kindly Mention the details of 
the site) 

10.4 
If the storage site is identified, please 
confirm if it is notified 

Whether processing of C&D waste is 
10.5 done or not (If Yes, mechanism 

adopted for the same) 

10.6 
Details of machinery installed for 
Processing of C & D waste 

Kindly explain end use of recycled 
10.7 products generated from C & D 

orocessinc plant 

10.8 
Status of clearance of old dumping 
sites alone the road side and water 
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bodies 

No. of approvals granted of waste 

10.9 management plans submitted by 
waste generators before construction 
starts. 

11 Plastic waste and other solid waste Challans 

11.1 No. of recyclers registered 

11.2 
No. of Challans issued (during the last 
three months) 

No. of Challans issued for selling/use 
11.2.1 of Plastic carry bags or single use 

plastic items by the shops/ individuals 

11.2.1.1 Amount of fine (in Rs.) imposed on 
the violators 

11.2.1.2 Amount of fine (in Rs.) collected 
from the violators 

11.2.2 No. of Challans issued for littering of 
plastic waste 

11.2.2.1 Amount of fine (in Rs.) imposed on 
the violators 

11.2.2.2 Amount of fine (in Rs.) collected 
from the violators 

11.2.3 
No. of Challans issued for burning of 
plastic waste 

11.2.3.1 Amount of fine (in Rs.) imposed on 
the violators 

11.2.3.2 Amount of fine (in Rs.) collected 
from the violators 

11.2.4 
No. of Challans issued for littering of 
other solid waste 

11.2.4.1 Amount of fine (in Rs.) imposed on 
the violators 

11.2.4.2 Amount of fine (in Rs.) collected 
from the violators 

11.2.5 
No. of Challans issued for burning of 
other solid waste 

11.2.5.1 Amount of fine (in Rs.) imposed on 
the violators 

9 



----- --- --· -·· 

11.2.5.2 
Amount of fine (in Rs.) collected 
from the violators 

Total Amount of fine collected (in 
Rs.) for selling/use of plastic carry 
bags or single use plastic items by 

11.2.6 the shops/ individuals, burning of 
plastic waste, littering of plastic 
waste, burning of other solid waste 
and littering of other solid 
waste( durinc the last three months) 

12 
Bulk Waste Generators {BWGs) identification and 
orocessina of solid waste 
Total No. of BWGs Identified 
a. With 100 Kg and above solid 

12.1 waste/day. 
b. with 50 Kg to 100 kg solid 
waste/dav. 

12.2 
Quantity of solid waste generated by 
the identified BWGs (in TPD) 

Total No. of BWGs processing waste 
12.3 within their premises alongwith 

oercentaqe. 
Total No. of BWGs processing waste 

12.4 outside their premises alongwith 
oercentaqe 
Gap in 100% processing of waste by 

12.4.2 BWGs within or outside their 
oremises 
If there is a Gap, then timeline to 

12.4.3 achieve 100% processing done by 
BWGs within or outside their premises 
Recovery and fine/penalty 
mechanisms on those BWGs who are 

12.5 not processing the waste either within 
their premises or outside their 
premises 

12.6 
Amount of fine/penalty recovered (in 
Rs.) 
Kindly confirm whether BWGs have 

12.7 
signed an agreement with ULB (MC) 
for delivering of dry waste to MC with 
suitable user charqes 

13 Preventing solid waste from entering into water bodies 

13.1 
Detailed Information of Mechanism 
Adopted (wire-mesh, etc.) 

13.2 
Drains/ nallahs within Municipal limits 
(Responsibility of Municipality/ MC) 
Name of drains/nallahs where steps 

13.2.1 have been completed to prevent 
enterinc of solid waste 
Name of drains/nallahs where steps 

13.2.2 have not been completed to prevent 
enterinq of solid waste 
Drains/nallahs outside Municipal 

13.3 limits (Responsibility of Rural 
development & Panchayat 
department) 
Name of drains/nallahs where steps 

13.3.1 have been completed to prevent 
enterinq of solid waste 
Name of drains/nallahs where steps 

13.3.2 have not been completed to prevent 
enterinq of solid waste 

14 User Fees 

10 



Whether User Fee has been notified 
14.1 or not. (If Yes, kindly provide the 

Notification) 

14.2 
No. of households where User Fee has 
been prescribed 

14.3 No. of Wards where User Fee has 
been prescribed 

14.4 
How much recovery is done and what 
are the adopted mechanisms 

15 Garbage Vulnerable Points (GVPs) 

15.1 No. of GVPs Identified 

• No. of GVPs removed 

• Steps taken to convert the 
15.2 vacated places after removing 

GVPs into sitting places, 
playgrounds, parks, gardens 
or anv other useful usaqes 

15.3 Timelines to remove the pending 
GVPs 

16 Citizen Grievance Redressal 

16.1 
No. of complaints registered (in one 
month) 

16.2 No. of complaints redressed 

16.3 Action taken, if complaints are not 
redressed 

17 Legacy waste treatment 
• Location and area under 

legacy waste dump site 

• Quantity of legacy waste 

17.1 
dumped at the dumpsite (MT) 

• Status of boundary wall and 
green belt around the legacy 
waste dump site 

Treatment of legacy waste 

• Steps taken for treatment of 
legacy waste and completion 

17.2 . .date _gf the project -·- - -- - 

• Steps taken for treatment of 
leachate and final disposal of 
treated leachate 

Quantity of by-products recovered 
during treatment of legacy waste 
(MT). 

a) Soil enriched material 

17.3 b) RDF recovered 
------------ -· ---· 

c) C&D material recovered 

-- - -· 

d) Inert material produced 

18 
Information Education &Communication activities (IEC) 
for awareness of the public 

11 



----- -- - ---- - ·- - - - - - -- -- ----- 
No. of awareness activities for 
segregation of solid waste and 
storage of segregated solid waste at 
source in different bins, home 
composting, biogas generation, hand 

18.1 over segregated waste to waste 
pickers, payment of user fee etc. and 
number of participants participated in 
these awareness activities and 
workshops/trainings. Kindly provide 
details of such activities conducted - 

durlnq the last three months. 

19 
On-site composting of horticulture waste in Parks & 
Institutions 

19.1 No. of parks within Municipal limits 

19.1.1 No. of compost pits required in Parks. 

19.1.2 
No. of compost pits provided in the 
parks 

19.1.3 Gap, if any 
Timelines to complete 100% parks 

19.1.4 with compost pits or any other mode 
of treatment of wet waste. 

19.2 No. of Institutes in the city 

19.2.1 No. of institutes doing on site 
compostinq 
Timelines to complete 100% 

19.2.2 institutes with compost pits or any 
other mode of treatment of wet waste 

20. E-Waste 
20.1 No. of E-Waste generators 

20.2 Quantity of E-Waste (TPD) 

20.3 
No. of collection Centre required for 
E-Waste 

20.4 
No. of collection Centre provided for 
E-Waste 

20.5 Gap, if any 

20.6 If there a Gap, then timelines to 
achieve the Gao 

20.7 
Mechanism for segregation for E- 
Waste 

20.8 
Mechanism of scientific disposal of E- 
Waste 

20.8.1 
Quantity of E-Waste being disposed 
scientifically (TPD) 

20.9 
No. of dismantles, refurbishes, 
recyclers identified. 

20.10 
Quantity of E-Waste managed by 
them 

20.11 !EC activities conducted 

21 Biomedical Waste 
21.1 No. of biomedical waste generators 

No. of biomedical waste generators 

21.2 
authorized under Biomedical Waste 
Rules-2016, Water (P&CP) Act, 1974 
and Air (P&CP) Act, 1981. 

21.3 Quantity of biomedical waste (TPD) 

21.4 
No. of vehicles required for collection 
of biomedical waste 

21.5 
No. of vehicles available for collection 
of biomedical waste 

21.6 No. of vehicles with GPS 

21.7 Status of bar coding system 

21.8 
No. of collection Centre required for 
biomedical waste 

12 



21.9 
No. of collection Centre provided for 
biomedical waste 

21.10 Gap, if any 

21.11 
If there a Gap, then timelines to 
achieve the Gap 

21.12 
Mechanism of scientific disposal of 
biomedical waste 

21.13 
Quantity of biomedical waste being 
disoosed scientifically (TPD) 

21.14 
No. of trainings arranged for health 
care workers. 

22 Hazardous Waste 

22.1 
No. of units generating Hazardous 
Waste 
No. of Hazardous Waste generators 
authorized under Hazardous Waste 

22.2 
and other wastes (Management and 
Trans boundary Movement) Rules- 
2016, Water (P&CP) Act, 1974 and 
Air (P&CP) Act, 1981. 

22.3 Quantity of Hazardous Waste (TPD) 

22.4 
Mechanism for collection of 
Hazardous Waste 

22.5 
No. of vehicles required for collection 
of Hazardous Waste 

22.6 
No. of vehicles available for collection 
of Hazardous Waste 

22.7 No. of vehicles with GPS 

22.8 
No. of collection Centre required for 
Hazardous Waste 

22.9 
No. of collection Centre provided for 
Hazardous Waste 

22.10 Gap, if any 

22.11 If there a Gap, then timelines to 
achieve the Gap 

22.12 
Mechanism of scientific disposal of 
Hazardous Waste 

22.13 Quantity of Hazardous Waste being 
disposed scientifically (TPD) 

23 Domestic Sewage Management 

23.1 Total population 

23.2 No. of household 

23.3 Sewage generation (MLD) 

23.4 % of area covered with sewer line 

23.5 Gap, if any 

23.6 If there a Gap, then timelines to 
achieve the Gao 

23.7 
No. of household having sewage 
connection 

23.8 Gap, if any 

23.9 If there a Gap, then timelines to 
achieve the Gao 

23.10 No. of Existing STPs 

23.11 Capacity of existing STPs (MLD) 

23.12 Gap, if any 

23.13 If there a Gap, then timelines to 
achieve the Gap 

23.14 
Quantity of sewage reaching to the 
STP (MLD) 

23.15 
Quantity of sewage being treated at 
STP (MLD) 

23.16 
Quantity of sewage not reaching to 
the STP (MLD) and reasons 

13 



- -~ -- - - -- - - - - - -- --· -- ----- 

23.17 Proposal for diversion of sewage to 
the STP 
Parameters achieved after treatment 
of sewaae 

• pH 
• BOD 

23.18 COD • 
• TSS 
• Total Nitrogen 
• Feacal coliform 

23.19 
Online Monitoring Devices installed at 
STPs 

23.20 Gap , if any 

23.21 If there a Gap, then timelines to 
achieve the Gao 

23.22 Proposal for utilization of treated 
waste water 

23.23 
Quantity of treated waste water being 
utilized (MLD) 

23.24 Please also mention where the 
treated waste water is beina utilized. 

23.25 Gap, if any 

23.26 If there a Gap, then timelines to 
achieve the Gao 

24 
Industrial Waste Water 
Management 

24.1 No. of industries 

24.2 
Industrial Waste Water generation 
(MLD) 

24.3 No. of Industries having ETPs 

24.4 Gap, if any 

24.5 If there a Gap, then timelines to 
achieve the Gao 

24.6 No. of ETPs have Online Monitoring 
Devices 

24.7 Gap, if any 

24.8 
If there a Gap, then timelines to 
achieve the Gao 
No. of ETPs having Online Monitoring 

24.9 Devices connected with server of 
HSPCB 

24.10 Gap, if any 

24.11 If there a Gap, then timelines to 
achieve the Gao 

24.12 No. of Existing CETPs 

24.13 Capacity of existing CETPs (MLD) 

24.14 Gap, if any 

24.15 If there a Gap, then timelines to 
achieve the Gao 

24.16 Quantity of Industrial Waste Water 
reachina to the CETPs (MLD) 

24.17 
Quantity of Industrial Waste Water 
beinq treated at CETPs (MLD) 
Quantity of Industrial Waste Water 

24.18 not reaching to the CETPs (MLD) and 
reasons 

24.19 
Proposal for diversion of Industrial 
Waste Water to the CETPs 
Parameters achieved after treatment 
of sewaqe 

24.20 • pH 

• BOD 

• Oil & Grease 
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• Temperature 

• Suspended Solids 

• Dissolved Solids (inorganic) 

• Total residue chlorine 

• Ammonical nitrogen(As N) 

• Total Kjeldahl nitrogen(as N) 

• Chemical Oxygen Demand 

24.21 
Online Monitoring Devices installed at 
CETPs 

24.22 Gap, if any 

24.23 If there a Gap, then timelines to 
achieve the Gao 

25 Plantation activities 
25.1 Number of trees planted last year 

25.2 Number of trees to be planted in 
current year 

25.3 
Number of trees planted till now in 
current year 

~~r Quality Management 

26
.
1 

o. ?f Air quality Monitoring System 

I 26 2-- , ~e:u_~;~ir quality Monitoring System' 
- ---- 

· available 
- - - -- - - - --- ----- 
26.3 Gap, if any -------- 

26.4 If there a Gap, then timelines to 
achieve the Gao 

26.5 No. of Air polluting Industries 

26.6 No. of Industries meeting with the 
standards fixed by CPCB/HSPCB 

26.7 
Measures taken to control the stubble 
burning 

26.8 
Measures taken to control the burning 
of waste 

26.9 Measures taken for smooth 
movement of traffic --- ---- - -- - -·- - ---- - --- 
Have institution mechanism 

26.10 established for checking the burning 
of plastic, solid waste, stubble 

_ l burningLC&D sites etc. ___ - 

27 Noise Pollution 
27.1 -· --~o. of Industries -- 
27 2 

No. of industries meeting with the 
· standards fixed bv CPCB/HSPCB 

27.3 Penal action taken against the 
industries violating the norms 
Penal action/challans issued for use of 

27.4 pressure horns & loudspeakers in 
silent zone & residential areas. 

28 M ~n i n.9.__~ctivities 
No. of River stretches identified 

28.1 where there are chances for illegal 
sand mining. 

28.2 No. of teams deputed to check the 

---- _ill~gaj mi r:i_ing - -- ·- -- - --- 

I 28.3 No. of inspections done I 

28.4 No. of incidents of illegal mining 
detected --- - . - -- - ]_ 28.5 Action taken 

- -- - -- ---- 

The monitoring performa will be dynamic and will change with corresponding level 
of implementation/achievement of the stipulated parameters. 
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~~ 
Based on the observations raised in the Silifl meeting, the Monitoring Committee directed the 

/\ 
State Level officers as under: 

The Deptt. of Environment, State of Haryana shall examine District Environment 

Plans of all the 22 districts submitted by the State w.r.t timelines in view of the 

strategies to be adopted to manage the different kind of waste and observations of 

the Monitoring Committee on the District Environment Plans as mentioned above 

and wherever required, these District Environment Plans shall be amended / 

modified / revised by 15.5.2021 and the same may be submitted to the Monitoring 
Committee by 16.5.2021. 

It is submitted that the Department of Environment, State of Haryana is yet to submit the 

modified/amended/revised District Environmental Plans of all the Districts of the State of 

Haryana. Therefore, Additional Chief Secretary, Department of Environment, State of Haryana 

was requested vide letter no. CEC/2021/23 dated 10.6.2021 (copy enclosed as per Annexure-2) 

to submit the revised/amended District Environmental Plans of various Districts of the State 

within 10 days. Since, no revised/amended/modified District Environmental Plans of various 

Districts have been received, therefore, the Monitoring Committee held its meeting with District 

level Officers of Ambala on 8.6.2021 to monitor the activities as mentioned in the draft District 

Environmental Plan and the Monitoring Committee has raised certain observations and made 

recommendations and the same are mentioned as per Annexure-3. 

Similarly, the Monitoring Committee held its next meeting with the District level Officers of 

District Kurukshetra on 15.6.2021 to monitor the execution of various activities as mentioned in 

the draft District Environmental Plan and has raised certain observations and made 

recommendations and the same are mentioned as per Annexure-4. 

Now, the Monitoring Committee has scheduled its next meeting with District level Officers of 

District Yamuna Nagar on 6.7.2021 regarding finalization of District Environmental Plan of 

District Yamuna Nagar and thereafter, the meetings with District level Officers of other Districts 

of the State shall be held to finalize their District Environmental Plans. 

The report is submitted for kind consideration of Hon'ble National Green Tribunal. 

~J 
Justice Pntam Pal, ----- 
Former Judge, Punjab and Haryana High Court 
and now as Chairman of the Monitoring 
committee 
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Observations of the Monitoring Committee on the District Environment Plans: 

The Monitoring Committee has perused the various District Environmental Plans and has raised 

the following observations on various activities. 

• Solid waste management 

./ Timelines, for 100% achievements of door to door collection, source segregation of 

solid waste, have not been given . 

./ Timelines for processing of wet waste and dry waste in term of construction of 

MRFs have not given . 

./ Timelines for treatment of legacy waste have not given . 

./ Setting up of integrated facility for installation of bio-methanization plant/ Waste to 

Energy plant, their timelines, funds status, completion date, tie up of MCs with such 

facilities . 

./ Plastic waste segregation, bailing and their use . 

./ Setting up of sanitary land fill sites for management of inert material . 

./ Horticulture waste processing details . 

./ Solid waste management in villages and timelines for setting up of compost pits and 

MRFs in villages. 

• C & D waste processing 

./ Mode of disposal of C & D waste has not been mentioned . 

./ In case C & D waste processing plant is required to installed, timelines for 

completion of plant may be mentioned. 

• E- Waste management 

./ Quantity of e waste . 

./ Setting up of e waste collection centers . 

./ Setting up of recyclers/ refurbishes'/ dismantlers or agreement with outside 

agencies for disposal of e waste. 

• Water Management 

o Surface water 

./ Present quality of surface water passing through the Districts . 

./ Number of drains carrying untreated sewage and entering into water bodies. 



./ Timelines for completion of STPs for the towns whose discharge is entering into 

rivers/water bodies. 

o Groundwater redevelopment, Rejuvenation/replenishment 

./ Depth of ground water . 

./ Quality of ground water . 

./ Steps taken to raise water level. 

./ Rain water harvesting structures/rain water recharging structures . 

./ Creation of new ponds/ redevelopment/rejuvenation of ponds not containing 

wastewater for ground water recharging . 

./ Restriction on use of excess ground water . 

./ Number of permission granted for withdrawal of groundwater . 

./ · Not allowing fresh water for allied usage like watering of gardens, parks, green 

belts, washing of vehicles, sweeping of roads, construction activities, toilet 

flushing, industrial usages. Agriculture usages and for these activities tertiary 

treated wastewater may be used . 

./ No percolation of wastewater may be allowed. This may be included in IEC 

activities. 

• Sewage management 

./ Laying of sewerage network to cover 100% of the area of the town and their 

timelines . 

./ Completion time of STPs of the towns to treat 100% of the sewage quantity of 

the town . 

./ Connectivity of all the drains carrying untreated sewage to nearby STPs and 

time period for completion of the same . 

./ Frequency of monitoring of STPs by HSPCB . 

./ Utilization of treated sewage for irrigation and other allied usages 

./ Septage and faecal sludge management . 

./ Treatment of sewage in rural areas and utilization of treated sewage for 

irrigation/ plantation 

• Air Quality Management 

./ Installation of air pollution control device by the industries . 

./ Monitoring of vehicular pollution and frequency of monitoring . 

. . . 



./ Prohibition on burning of solid waste, horticulture waste . 

./ Prohibition on agriculture straw burning . 

./ Installation of continuous ambient air quality stations at various locations of 

the towns and timelines for the same . 

./ Installation of manual air quality monitoring station in each town of the 

District and timelines for the same. 

• Noise management 

./ IEC activities for the awareness of the public not to use loud speakers/ sound 

system in public places/ social gathering . 

./ Restriction on the use of pressure horns in vehicles . 

./ Monitoring of noise level on quarterly basis by HSPCB . 

./ Data sharing with CPCB for policy making, if any . 

./ - Control of pollution by the industries in mixed land use areas. 

• Mining Issues 

./ Leasing out minerals mining areas to the mining lease holders after the 

clearance by SEIAA, Mining plan conditions and District. survey reports . 

./ Maintaining required depth, distance from bridges, embankment constructed 

for protection of edges of river while mining of sand / bajri / boulders etc. 

from rivers . 

./ · Compliance of Hon'ble NGT orders in various cases [(OA No. 360 of 2015 in 

the matter of National Green Tribunal Bar Association vs Verinder Singh 

(State of Gujrat)] connected to minerals mining issues . 

./ Replenishment of the area after completion of mining activity 

• Other issues to be considered 

./ Coverage of unauthorized colonies/residential complex/commercial complex 

developed by the private developers . 

./ Enhancement of capacity of existing ponds/water bodies, creation of water 

harvesting structures in the sub watershed areas to ensure harvesting of 

surplus water during rains . 

./ Constitution of District Environmental Committee as per the constitutional 

provisions under Article 243 ZD read with schedules 11 and 12 and Rule 15 

of the Solid Waste Management Rules, 2016 including the representatives of 

Panchayats, local bodies, NGOs and social workers . 

./ - Mapping of rivers and flood plain zones. 

,~ 
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0FFICE OF THE MO~ilTORI_NG COMMITTEE 
Constituted by the Ho~-'hle National Green Tribunal 

in Original Application no. 360 of 2018 
(Official Address: Tower No.5, 4th Floor, Forest Complex, 

Sector 68, SAS NagaJ') Tel. No. 01 72-2298091 
Email: cecswm606@gmail.com 

To 
The Additional Chief Secretary to Government of Haryana, 
Department of Environment & Climate Change, 
Haryana Civil Secretariat, Chandigarh. 

No. CEC/2021/23 
Dated: 10.6.2021 

Subject: Compliance of directions given by the Chairman of the Monitoring 
. Committee, constituted by the HQn'ble National Green T,ribunal, on 
various environment issues in the State of Haryana held with Stale 
level officers of State of Haryana on 16.4.2021 at 11.00 a.m. th.roug'1 
video conferencing w.r.t compliance of order dated 29.1.2021 in O.A. 
no. 360 of 2018 in the matter of Shree Nath Sharma V /s Union of India 
& others regarding monitoring of execution of activities mentioned iri 
the District Environment Plans of all the districts of State of Haryana. 

Reference: This office letter No. CEC/2021/9-12 dated 17.4.2021. 

It is submitted that 3rd meeting of the Monitoring Committee, constituted by the Horrble 

National Green Tribunal, on various environment issues in the State of Haryana was held with 

State level officers of State of Haryana on 16.4.2021 at 11.00 a.m. through video conferenc::ing 

w.r.t compliance of order dated 29.1.2021 in O.A. no. 360 of 2018 in the matter of Shree Nath 
Sharma V /s Union of India & others regarding monitoring of execution of activities mentioned in 

the District Environment Plans of all the districts of State of Haryana. 

The minutes of the meeting were conveyed to Department of Environment & Climate Change 

and all the concerned departments of State of Haryana vide letter No. CEC/2021/9-12 dated 

17.4.2021. 

It is mentioned here that after detailed discussion on all the issues relating to the 
various acti~ities as mentioned in the District Environment Plans, strategies to be 
adopted to manage all the waste covered under 7 thematic areas with 13 chapters 
as mentioned in the District Environmental Plans submitted by Deptt. of 
Environment, State of Haryana and the Qbservations of the Monitoring Committee 
on various activities of District Environment Plans, the Chairman of the Monitoring 

Committee directed as under: 

The Deptt. of Environment, State of Haryana shall examine District Environment 
Plans of all the 22 districts submitted by the State w.r.t timelines in view of the 
strategies to be adopted to manage the different kind of waste and observations·of 
the Monitori-ng Committee on the District Environment Plans as mentioned a1>;ove 
and wherever required, these District Environment Plans shall be amended· / 
modified / revised by 15.5.2021 and the same may be submitted to the Monitoring 

Committee by 16.5.2021. 

However, the "District Environmental Plans, after making necessary amendments / modifications 
/ revision based on the observations of the Monitoring Committee on the District Environmental 

Plans, have not been received so far. Also, Additional Director, Department of Environment and 



Climate Ch,ange was requested telephonically to submit the revised / amended / modified 

District Environmental Plans of the Districts, wherever, the modifications / amendments / 

revisions are required to be made. 

It is therefore· requested that the concerned officer of the Department of Environment & 

Climate Change may be directed to send the revised / amended / modified District 

Environmental Plans of the. Districts within 10 days. 

(Dr. e~nlf''"'~ 
Technical Expert, 

Monitoring Cpmmittee 

Endst. No. C.EC/2021/24 Dated: 10.6.2021 
A copy of the above is forwarded to the Directer, Urban Local Bodies, Pancf1kula, for 
lnforrnatron and necessary action. 

b._ _t:t_ __ t•x-.1.f 
(Dr.Bh~J 
Technical Expert, 

Monitoring Committee 

Endst. .No. CEC/2021/25 Dated: 10.6.2021 
A copy of the above is forwarded to the Memb~r secretary, Haryana State Pollution Control 
Board, Panchkala, for information and necessary action. \l 1:: L 

(Dr.~~afafl..f 
Technical Expert, 

Monitoring Committee 

Endst. No. CEC/2021/26 Dated: 10.6.2Q2l 
A copy of the -above is forwarded to the Additional Director, Department of Environme·nt and 
Climate Change, Chandigarh, for information .and necessary action. ~ 

(Dr. B~bu rJim)w,., 
Technical Expert, 

Monitoring Committee 

.-2.l-- 



Office of the Monit~~ing C.ommittee, · 
h, !, ' ... 

c.onstituted by Ho.n'bl.e National Green Tribunal in varlous e'nviion'mental issues 
and O~N(), 3~0.of 2018 in the matter of Shree Nath Sharma V/s Uniori oUndia & ors. 
'ffi th th . . 0 ce agdre~s: 4 .floor, 5 Tower, Forest CompJex, Sector 68, SAS Nagar . 

. . --------------------------------------------------------------------,----------. - 

To 
The Deputy Comrnissioner, 
Ameala. 
No. CEC/2021/19 

dated: 9.6.202i·. 
. . 

Subject: Minutes of the meeting held. on 8.6.2021 at 11:00 AM throu_gh,·videe 
confer~ncing held under the Chairmansh_ip af Justice Pritampal, former Judge, 
Punjab & Har:yana High Court and now as Cliairman of the Monitoring Committee, .. 
con~ituted by Hon'ble National Green. Tribunal ·with the· district level officers ,ef 
Distrta: Ambala to monitor the execution of var_iQUS activities (managem<,ent of solid 
waste; plastic waste~ C&D ·waste, Biomedical waste, tre~fmenf ef 
dom~.sti<i:li:ttdus.trial wastewater and mining ·activities) as mention~d in Distri~ 
EnvitQnmental Plans of District ·Ambala ·in compliance to order dated 19.3.2020 and 
29.1.'2012.1 il'.I 0A No. 360 of 2018 ii'.' the matter of Shree Nath Sharma V/s Union of 

India a ors. 
Please find enclosed herewith.·minutes of the me~ting -held on 8.6.2021 at 11:00 AM throug.h yid~o 
confer~nci119 held under the Chairmanship, of ousuee Pritampal, former Judge, Punjab ·& Haryana ·High 
Court and now as Chairman of the Monitoring Committee, <;:onstituted by Hon'ble Natienal Green Tribunal 
with_ the district level officers of District Ambala to monitor the execution of various activities 
(management of solid waste, plastic waste, C&D waste, Biomedical waste, treatment o~ 
doi:nestic/indµ_strial wastev'{ater and mining activities) as mentioned in District Environmental Plans ef 
DistriGI: Ambala in compliapce to order dated 19,.3.2020 ar.id 29.·1.2021 in OA No. ,-360:in the"ma~~r of 
Sh,ree Nath srerma V /s Union of India & Ors for y9ur kina information .and necessary adtian .. 

It is requested that the concerned officer of district administrc'!tion may be directed to c0nvey the mjnutes 
of the meeting to all the concerned departments/MCs wit~·the request to take necessary aGtien on the 
directions giv.eri by the Chairman of the M0nit0rin§ on the va~i,OU$ activities [elating to their 
dejl)a.r:tmen.ts/MCs and action taken report be sentte the MonitQring Committee,withit:i 2Uiays. . 
DA1asabove ~-\:.;.~t)~,.:,,. Dr. Bab!JiMfif,"c; :1 ·,., 21 

Technical_ 6xp.ellt, 
MoJ1itoring Committee 

Endst. No.:ciC/2021/20 dated: 9 .. 6.202-1- 
_-A cop,y·of the above is for:warded to the Director, Urban Local Bodies Department, Panchkul·a for information and 

netessary ~ction please. D.._ \ · 't::; . 
DA/cis above Dr. B~rp;=r-6~>v~ Technical E.Xper.t, .. 

Monitoring Qommittee 

Endst. No. CEC/2021/21 dated: 9,6.2021 
h,. copy of the ab9ve is forwarded to the Member Secretary, Haryana State Pollution Control Board; C-11, SeptQ.r;- 6, 

l?ancli,kula for information and necessary action please. 

DA'fsas,atiove Qr. B~~ ·~·1,o,11. 
Tec1;1Ai€81 Bq~ert, 
Monit0ring C0mmittee 

EnCilst. No. ·cEC/2021/22 . dated: ~-6·.2021 
A.. cspy,of the above is forwarded to the Environmental Engineer, Haryana State .Pollution eontrol Board, Reglenal 

Office, Ambala for informatipn and necessary action please. 

DNas a~ov~ Dr. abu Ram°;'~--.w 11 
· T~cnnical Expert, - . 

Monitoring· <:;;ommittee 



The,fell0wir19 w.ere present during meeting: 

Members af the Mon{toring Committee 

Name·and Designation in the Deptt. 

former Judge, .Pumja6> and. Haryanp Chairman 

Mer,rber 

The list of the officers, present in the meeting, is as per Annexure-1 

- > 

2) Tlil~_llenible National Green Tribur:ial in its order dated 19.3.2020 in OA No. 36Q 6f2018 'in 

tine matter· of Shree Nath Sharma Vs. Union or:India & Ors has directed ilil Para No. 5 ~? 



7. Froin the above, it is seen that out of 739 Districts, DEPs have been ·prepared in 
22,a Districts, out of which CPCB has data for J.1.5 Districts. CPCB has~elected. flv:e 
representative models having regard to soda/ an(/ geographical ~onsldera'tlons. 

In view of above, having ,:egard to the significance of the issue and in_adf]qaate- ·. 
prof!re~s, we direct the Chief Seare'tarles of all the States/Q.Ts to oversee aq'it 
monitor compliance by the concerned District Nag{strates for preparing ,tli,e 

•·1 . 
"':~; 

accordingly. Status report of progress in t!Jis regard may,be furnlsheilb~f~re· the · 
next ~ate by email at iudlciaf-nqt@qov.in~~ . · · · . > . 

3) F-t11mliler, the Hon'ble National Green Tribunal in its order dated 29.1.2021 in OA No. 36-0,pf 
2ois in the matter of Shree Nath Sharma Vs. Union of India & -Ors has _dfr~cted iii P.ar,a 

No. '7, .s,· 9 and 10, which are reproduced as under: 

. . 
requisite plans and execute the. plans alrea,dy pr.(!pared. Fut:thet. 'Steps for 
pn,paratlon and execution of State and'Na.tlonal plans may also be. taken ln. the 

.. iaterest of scientific and effective protectil)n of environment and public health. 

Viile orders dated 22.01.2021 In OA 9!l.6f201.8, sobha .. 'Singh & ors. ·vs. ~t.@.qf 
Punjab &Ors. and OA 496/201.6, Tribunal on its own motion rs. Govt of NCF Qf 
Delhi son; we have requested the' Monitoring Coml7!lttees, con..stituted b}t. thfs. 
Trfbunal for certain environmental issues In Punjab and De/ht, . to oveFSe.e . . . 
compliance of preparation and execution lifDEP$ ln-Punjab ana·oelhl and fumfsh 

compliance status as on 31.3.2021., 
JO. We make similar request to the Monitoring Committee in UP, headed by Justice 

SVS Rathore, a former Judge of Allahabad High Court, the oversight Committee · 
fo.r. compliance of directions of this ,Tf/bunal for rejuvenation of. river Ghag!l,ar, 
headed by Justice Pr/tam Pal, for,mer Judge oflhe Pu!Jjab and Haryana· J:lig,Jt; .couttr:. . • ·:r" 

to oversee compliance on' this aspect for Hatyana, the Committee headed by 
Ju.stlce Prakash Tatia, former Chief· .susnce of Jharkhand High Court, for 
compliance in Rajasthan, Justice s.c. Patel, former Chief Justice, Qeihl tligh Eourt 
fo,: complian~e in Gujarat, Justice ~M .. Kanade, former Judge, Bombay Hl!}hk 1.7"_. 
Court, who has earlier mqn_itored ~omplian.ce,of~ertain dlrectf()ns Qfthi? 1ribunal 
relating to environmental issues, for compliance in Maharashtra. ·rhey may ~nd. 
status report as on 31.3.2021. by J.SA,2021. For all other S~ates/UTs, the €hief 
Secretaries concerned may conduct such oversight' and f11rnish the status ot. 
compliance as on 31.03.2021 to CPCB. ~P~B may file a con$olldated.report before . 

' . .. - · this Tribunal on or before 30.04.2021. 'PY e-mail at judiclalngt@gp11;ln 'prefeta,,{Jly.. ·. . •· . . 

In the form of searchable PDF /OCR Support PDF (and not in the for,m of Image 

PDF). State PCBs may also provide necessa,:y assistance In coordlnatf.9n". 

Ther:ef0re, in compliance to order dated 29.©1.2021 in OA No. 3,60 of 2018 in tfue mc;1tft:er of . ' . 

SAree. Natl, Sharma Vs. Unjon of India & othe~, the Monitortng· Committee l\las held lt6 t• 
meetiA~ otil' 15.02.2021, 2nd meeting on 05.03.2021. and _3rd meeting on 16.04.Z0.21 with the 
State- lev~I .officers of State Haryana w.r.t preparation of District Environment Plan an€! ~et 

GemmijXee dwring its meeting held on 16.04.2021 
Depattment of Environment, State of Haryana. 



- 

Now, im 0.raer to monitor the execution of various a-etivities (maria§ement.of the solid wastei 
plastle '!'aste, C&D- waste, bio-medicanNaste, domestic was!e/ind-ustrlal wastewater ~~d mirtin;­ 
aetivities} a~. mentioned in the Action Plan, meeting bas been fixed,on 08.06.2021 at 11.06 am • ,;· ' • ~ , ,. ~ ~ . /'j 

throw~l:t' ve with District level Officers of District Amba_la. . , - - ·- 

c:omp>lialil€e of the directions of the Monitoring Committee. Further, the Monitol'ing. ~or:i:imittee 
oli>sented that Sh. Dhirendra Khadgata, IAS, DMC, Amll>.a,la w,as not present ln the meetirn!!} a1t1Q 
the Mqnitming Committee could not have advantage of hls p.reserice and presentatior.f .. 

lpier~afiter:, the agenda of the meeting was taken up for; di~cussion as under: 

A) Solid waste Management 

1} moo~ to door Collection of solid waste 

have a~hfeved 100% door to door conectien ofs0lid waste, 

Tih·e Monitoring Committee noted the co111piiance. 

2) Source Segregation of Solid Waste 

Barar,a have achieved 100% source segregatien of soltd w~ste. 

lihe Monitoring Committee noted the·compliance. 

-r,eatment of Wet Waste 

Th~ data was submitted as under: 

·compost pits have been constructecd, whieh.~re ad~quate . 

. •;' MC, Naraingarh has 8 TPD wet waste. and 14 .compost pits have J,eero pr(i)vic[ec:I tG 
-··, process the wet waste, the same are adequate. ,, 
• About, 6.5 TPD wet waste is generated ey MC, Barariqmc! 6 compost,;,ph{s l;1aye.beer.1· .... ~ . .,,. 

- provided to manage wet waste. 

Th~ Monitoring Committee noted the eompliance. and dJrected that all 'the 
MCs (Ambala City, Ambala Cant, Naraingarh &: Barara) shall_ ensure tflat 

_provided by th~se MCs. 



4} Onsite Composting in Parks.to manage horticulture waste 

It was reported as under: 

• MC; Ambala city has 150 parks, some of which are small in size and for proces~lng . 
hortiEulture waste of these parks, 30 compost pits have been· provided, wlilieh are . •. 

adequate. 
_In 24 parks existing within MC limits of Ambala Cant, 84 compost pits have been 
constructed to manage horticulture waste of these parks, which are adequate. 

• 5 parks exists within MC limits of Naraiilgar:h and for orocessinsof hom:ic1:1ltur:e waste 
of these parks, 14 compost pits have been constructed. 

Np park exits within MC limits of Barara . 

lihe Mqnitoring Committee noted the .complia~cre and directed that all ttte· 
MCs namely Ambala City, Ambala Cant, Naraingarh & Barara shall maintain, 

proper record for quantity of horticulture waste processed in compast ·pits,. 

q.uantity of compost produced and quantity of compost sold in the mar,ketior. · 

distribµted free of cost within the society or in house use in parks, 

5). ~anagement of Plastic Waste 

The data was presented as under: . . 

• MG, Ambala City has issued 68 challans for use of single _use plastic item and fine 
amounting to Rs. 71500/- has been collecteGI from the violators.' Besiaes, wnder 

. b 

- material exchange scheme, ·111 quintal of plastic waste· has been celleatetf and tne 
sa!l"e has been sent to an agency for processing of waste plastic material. Also, · 
some plastic material is collected and com,erted into RDF and sent to nea~by Cement 

Fqctory for disposal. 
MC, Ambala Cant has provided 1 MRF. for segregation of plastic waste and tlie same 
is stored at MRF site. MC has made agreement with private firm fqr recy,Glill'lg ~f.,s0li<ll,.. 

· wgiste and plastic waste. Also plastic waste after its ·collection, is sent to p0wer plant. 
. . 

• MC, Naraingarh has provided 1 MRF for segregation of plastic waste a1r1d the same is 

stored at MRF site. 
• MC, Barara has provided 1 MRF for segregation of pl~stic waste and the same· Js 

· stored at MRF site. 
. . 

The Monitoring Committee noted the progress and directed as under: 
. - i), All MCs (Ambala City, Ambala Cant, Naraingarh.& Barara} stialtmntinue to 
make surprise inspections / raids on the i~dividuals/ shops for use/ 
selling of plastic carry bags or single use plasticrit~ms and fine of suitable 

~mount may be imposed on the violators. 

ii} All Municipal Councils shall ensure that plastie waste cQnfiSGatecl during 
·raids, collected during source segr.egation of. solid vtaste fl!Qirt . the · 
households or treatment of lege:1cy waste is ~llected in ~eciicated !1)0~ . 

eonstructed at MRF site. 



6~ Rema»al of Garbage Vulnerable Points (GVPs) 
'· 

MC,.Ambala Cant has identified 18 GVPs and the same have been removed .. ' 

• MC, Naraingarh has identified 10 GVPs and the same have been removed: 

. MC, Barara has identified 10 GVPs and the same havebeen remoyed 

underf 

. . 

places, playgrounds, _ parks, gardens or any other useful 

31,07,2021. 

F?r.9viding Compartments and GPS in Garbage .Carrying Vehieles 

T!i,e data submitted by MCs is mentioned as under:- 

Name of MC No. of Total No. of Compartmentalized 
Vehicles Vehicles. 

Ambala City 439 232 

, Ambala Cant 129 -129 

3. Naraingarh 17 17 

4. Barara 28 28 

8} Bulk Waste Generators (BWGs) Identification and 
Waste 
The data was submitted as under: 



MC, Ambala Cant has identified 63 BWGs and all these BWGs have made their own 

arrangements for management of wet waste, · 
MC, Naraingarh has identified 13 BWGs and these BWGs· are managing· w~t wa.ste 

in their premises by constructing compost pits. 

MC, Barara has identified 13 BWGs and all these BWG~ have provided w~t waste 

processing facility in their premises. 

After d.~tailed discussion on the issue, it was directed as under: 

i) All th~ MCs namely Ambala City, Ambala Cant, _Naraingarh & Barara shall 
ensure that the BWGs existing in their MC limits are processing wet- waste in ~ ' .... 

l!heir premises and for processing dry waste,· these BWGs may b~ di~ed bf 
concerned MCs to make agreement for liftirtg and transporation of dry wa.ste 
and its management in scientific manner with suitable user"charges .to "be· 

paid to the concerned MCs. 
ii) MC Ambala city shall issue necessary directions to all 99 schO'ol~ to ~anstrcuet 

compost pits in their premises to m·anage wet waste by 30.9.2021, 
iii~ ~C Ambala city shall ensure that 20 dairies existing. within MC: limits shall~ be 

shifted at identified site by 31.7.2021. Also, 01 BWG shall construct comnost' 

· pit to manage wet waste by 31.7.2021, 
9) frequency of Sweeping in residential and Commercial Areas 

It was reported that the sweeping in commercial area and residential area is carsr-ied out 

· twice in a day time and night sweeping is done by using mechanical sweeping·machines . 

. After detailed discussion, it was directed as under: 

i) All the Municipal counclls (Ambala City, Ambala Cant, Naraingarh 
Barara) shall ensure that sweeping in commercial areas and resi~ential 

areas is conducted twice in day time and onee in nig_ht time. 

'. ii) Since, dust pollution is significant component of air .pol!ution- and 
sweeping of roads is one of the sources of dust pollution, the~efal'.'e! i~ has 
been directed by the Hon'ble National Green Tribunal vi_de .its order (lated 
3.12.2020 in OA No. 283 of 2020 that sprinkling of ·water {treate." 
domestic wastewater may be utilized for sprinkling puajp~ses, _wbetever 

available) should be done before sweeping.of roads. 
"' . 

-lO) Status of Material Recovery Facilities (MRFs) in the District· 

The Status w.r.t MRFs was submitted as under: 

• MCs namely Ambala City, Ambala Cant, Naraingarh & Barara have aonstr.uc;ted'3 (for 

. processing 28 TPD dry waste), 1, 1 & 1 MRFs to process dry waste. 

The Monitoring Committee noted the compliance. 



11) Treatment of legacy waste 

Tt.le_status was submitted as. under: 

which was mentioned as 450000 Ton in the last meeting held on 12.02~2021: · 
' 

MC, Ambala Cant has started bio-remediation work of legpcy waste .. 

MC,-Naraingarh has no legacy waste. 
• There is no legacy waste in MC Barara, whereas, in the last meetin,g 

12.02.2021, the quantity of legacy waste was _mentioned as .28328 Ton, as- ~1:1eb, the 
concerned officer of MC, Barara, sitting in the meeting, has mislead the-Mmnitori.hg 

Committee mentioning that no legacy waste exists within MC llrnlts; whereas, now it. 
. ' 

. has been informed that for treatment of legacy.- waste, the work is at tendering 

stage. 
After detailed discussion on the issue, it was directed as under: ,:, ~ . 

MC namely Ambala City, Ambala Cant .and Ba.rara shall .~omplet~r the 

_ remediation work of legacy waste by 31.08.2021. . 

Since, the representative of MC, Barara has submitted wrong statement in 

such wrong statement. 
12, Issuance of challans and collection of fine w.r.t burning and .litter.ipg of Solid. 

waste 

It was submitted as under: 
MC, Ambala City has issued 55 challans and fine amounting to Rs. 40~©0t-· bas ~een 

collected. 
MCs Ambala Cant, Naraingarh and Barara have submitted that cnallans for b1;Jff,ling . . ' ·~ 

and littering of solid waste are being issued by them. 

After discussion on the issue, the Ch~irman. of. .the Monitoring Committee 
<l:irected that all the Municipal Cou.ncils Ambala Ci.ty, . A~bala~ .~~nt,. 
Narainagarh and Barara shall continue to. make sur,pri.~ 'E:l:lecl<$ en 
littering/open burning of solid waste and fine of suitable amount may be 

imposed on the violators. 

IEC activities in the District. 

plastic items. 
After discussion on the issue, it was directed as under·: 



14). ·· Removal of Solid Waste from drains/ stretches of rivers 

Th,e data was provided as under: 

MC, Ambala City has allotted cleaning and desilting work of 3 majo.r drains to an 
agency. The small drains are being clean manually and some drains ~are· clean¢d 

through mechanical machinery. · ··' 

• MCs namely Ambala Cant, Narainagarh and Barara have reported t~at: the draims 

under the jurisdiction of MCs are being cleaned on reqular 9asi~. 

After detailed discussion, it was directed as under 

i) · All the MCs namely Ambala City, Ambala Cant, Narainagarh and Ba@ra 
shall continue to remove solid waste from the drains/nallahs fa~lling under 
the jurisdiction of these MCs on quarterly basis. · · 

ii) DDPO, Ambala shall start removing solid waste from the-drains/ nalla"' 
falling outside MC limits on quarterly basis. 

B) · C&D waste management 

The Monitoring Committee was informed as under: 

MC, Ambala City has quantified C & D waste as 25 TPD ~nd for sto~ge _ of said 

·waste, site has been identified and notified. For processing of c; & D waste, f'-:'.lC has 
registered 9 private C & D waste collector, who crush tlie useable C -~ D-·~a~t~ ant:f 

'the same is sold in the market. 

• MC, Ambala Cant has quantified c & D waste as .8 TPD and for sto~age of saio 
waste, site has been identified and notified. For processing of C & D-Waste, MC has 
registered 5 private C & D waste collector for processing . C _& D waste and 

agreement in this regard has been made with them. . 

• MC, Naraingarh quantified C & D waste as 0.025 TPD and the same is dlsposed off in · 

low lying area. 
• MC, Barara quantified C & D waste as 1 TP.D and the same is disposed off ln 'low 

lying area. 
• All the MCs Arnbala City, Ambala Cant, Narainagarh and Barara have net appliecl fer· 

authorization under C & D Waste Management Rules, 2016 in the. ·office .of Haryana 

State Pollution Control Board. 

The Monitoring Committee noted the compliance and directed as.unden 

• , As short term measures, MCs namely Ambala City, .Arpb~la Cant, i., ' • ' 

Narainagarh and Barara shall dispose of / · utilize C &D waste In an 
environmentally sound manner and as long term measures, all these MCs 
shall provide mechanical machinery for processing of C & o·wast~, within. 

3 months. 

2 months. 

30 



Enviro Care Pvt. Ltd., Naraingarh, 

..,_...-,- prescribed by HSPCB/ CPCB, 
• HSPCB shall monitor the functioning of various compone_n~ ~of ~B-~f. 

atleast twice in a year to ensure that the s~gregated waste ~s prog~r:I~~ 

incinerated, autoclaved, shredded and Sharps are enca·psulated er,operly 

and no untreated bio medical waste is disposed-off in the environm,en~ 

• _HSPCB shall make surprise inspection of ~Cfs and CJ3~f -:a_n~ c1Gtio~ 
against the violating the HCFs and ·c~WTF may be· 'iake.n as P-eF" tb'e· - .. 

Management of Bio-medical Waste 

H~PCB reported as under: 

124 HCFs are operating in the jurisdiction of the District Alnbala and aJI th~se'l:'ICFs 
have provided coloured bins for segregation of Bio-Medkal Waste and ·all.-U1e· HCB · 
have valid authorization of HSPCB under BWM Rules, 2016. For management of Bio~ : 

· ~edical Waste, all these HCFs have made an agreement wit~ corrmon Bio Mecliaal· - 
Waste Treatment Facility (CBWTF) namely M/s Rudr:aksh Enviro C~re -Rvt t.ti:I., 
Naraingarh, Distt. Ambala. For collection and transportation of Bio".'Medie::91.Waste of . ~ 
124 HCFs, CBWTF have 3 GPS enabled vehicles. · '· · ~ . 

• For processing of Bio Medical Waste (1.175 TPD) collected from 1?4 -~Cf.s :n, t~e· 
D!strict Ambala, the quantity of Bio Med_ical Waste Incinerated. Autoalaved, 
Shredded and Encapsuled was mentioned as 1057 kg/day, 115 kg/day, 115 k~(day . , 

and 3 kg/day, respectively. 

• For the treatment of effluent generated from washing of vehicles used for cQllegtit:>Q­ 
of bio medical waste and floor washing, effluent treatment plant bf .'.:~ap~~JW S ~b.D 

has been installed. , 

Bio-Medical waste. 

MC, Ambala Cantt. 

- domestic hazardous waste 

pandemic. 

After detailed discussion on the issue, it was directed as underi. 
"' 

• HSPCB shall monitor the compliance of Bio Medical Waste Manag.,~ment 
Rules, 2016 by the HCFs as per the frequency prescribed by 'HS,PJ:;B. / 

CPCB, ~ I 

HSPCB shall monitor the petformance .of E"{P · and fd?.CB in~lled. 6¥' . 

provisions of the BMW Rules, 2016. 
• All HCFs of District Ambala shall adopt bar code system by 30.~.2021, 



D) l)omestic Sewage management and irrigation schemes to 
sewage for irrigation. 

(a) Laying of sewerage network 

It was submitted as under: 

In MC, Ambala City, sewerage network has been laid in 97% of the area and 
100% sewage network shall be completed within i months. 

MC, Ambala Cant has laid 208 KM sewer line a-gainst 302 km sewer lir;ie tq_ be 

laid and the remaining sewer line shall be completed by 30.04.2022. 

In MC, Naraingarh, 90% of sewerage network has· been completed and tme 
remaining 10% shall be completed within 01 month. ~ 

MC, Barara has completed all the works relating to laying of sewage netwer~, 
but connectivity of 2 or 3 lanes is yet to be made by the MC. The sewe~a~e 

network shall be made operational, within 10 days. 

After detailed discussion, it was directed as under: 

• 

• 

• 

In MC, Ambala City, 100°/o sewerage network shall be com9lefed 

within 2 months. 
• In MC, Ambala Cant, the remaining sewer line may be con,iplet~cl .· 

within the time schedule as committed by MC, 
• In MC, Naraingarh, 10010 of the remaining work of· sewerra.9,. 

network shall be completed within 01 month, 

• MC, Barara shall commission sewerage·network within 10 (Jays. 

(b) Status of existing STPs 
• In Ambala City, 11 STPs are in operation and the ~ame are per,form!ng well 

as reported by HSPCB. "'·· 
• In Ambala Cant, no STP is in operation and all the SJPs are und~r 

construction. 
• 1 STP of capacity 3 MLD, installed for treatment of sewage 0f Naraingarh 

town, is complying with the prescribed norms. 

• 1 STP of capacity 4 MLD installed for treatment of sewage of Barara town, ls 

complying with the prescribed norms. 

After detailed discussion, it was directed that HSPCB shall· monitor the. 
performance of all the existing STPs of MCs of District .Am~la on, 
quarterly basis and action against the violating STPs may ~e taken as· 
per the provisions of the Water Act, 1974, . . 

(c) Status of construction of new STPs and gap i"' tr:eatment,sewage . 

The status was submitted as under: 

• In MC, Ambala City, 5 MLD STP has been commissioned but · electri~ 

connection yet to be given. Thus, aqainst the total sewage ·generation 33.47 
MLD, STPs of capacity 37 MLD have been installed and as such, there i& no 

gap in treatment of sewage. 

and Baby al have been completed as 29%, 30%,20°/ci and ~0%,~ respectiy.ely, 
the progress of which has been delayed due to COVID - 19. sitl!Jtien an_d the 
same shall be completed by 31.03.2022, - 31.03.2022,- ~i.12.2021 and 

. itf!.' 



• 

• 

30.09.2021, respec~ively. For installation of 1 more STP of ·capacity, 5 M~Q, 
estimate is under preparation and ··shall"- be completed b_y. 3.1..0_S.202Z. AS 
such, there is gap of 5 MLD, which shall be completed by 3'L03:2022; 

For installation of new STP of capacity 1 MLD at Nar~iingarh, DNTI' j~·-und.er· 
preparation. There is gap of 1 MLD at Naraingath_ and the same··sl:\all b~ 

completed after the installation of new STP of capacity 1 MLD.' 

In MC, Barara, 1 STP of capacity 4 MLD is sufficient for the treatmerat of ' '.f", ~ • - ',;. 

100% sewage of the town. As such, there is no gap in treatment ofsewage 

of the town. 

After detailed discussion, it was directed as under: 

• 
committed by it. 

• STP of capacity 5 MLD to be installed 
completed within the time schedule as mentioned by Mt. 

• MC, Naraingarh shall install and eomrnlsslon n_ew STP of eapadw· 1 
MLD within the time schedule as committed by MC. 

• All the MCs namely Ambala City, Ambala Cant,, Narainga~h and · ' • *- ' ' 

Barara shall ensure that after the installation and commi.ssioning· Qf-. •. ""V 

new STPs, there shall be no gap in treatmeot of sE!wage~ 

Utilization of treated sewage for irrigation 

The status was submitted as under: 
• The treated sewage of MC, Ambala City shall be utilized for ii:n1~ati'01J q{t~r: 

upgradation of existing STPs for which process has been .started, 

• There is no plan for utilization of treated.sew~ge bj MC, ~mbala,Cant. 

• 
reusing some of the treated sewage for lndustrlel usages. - 

• In MC, Barara, work for laying of pipeline for using 

irrigation is in progress. 

After detailed discussion, it was directed as-under: 

• 

Ambala Cant, Naraingarh and Barara within 2 months. 

Industrial wastewater management 

HSPCB informed as under: 

There are 503 (Red, Orange and Green category of industries) industries 

Ambala and all the industries are operating with valid .c9nsents of thi Beare!; ·oq? ef 
these 503 industries, 71 industries require ETPs and all the industr-i.es;-have µ,r,o~.deeB~ •, .. ~ ' 

ETPs. HSPCB is monitoring the performance of ETPs 0f the Industries as per the 



mandatory inspection allotted by the Board and action against the 3 n0n-€omph/in~ 

. industries under the Water Act, 1974 has been taken by way of closing the industries: , . 

02 industries were found operating without valid consents of the Board, have· also been ·'. 

closed under Water Act, 1974. 

After dlscussion on the issue, it was directed that HSPCB shall cqnt?nu~ ·ti, 
monitor ETPs of the industries as per the frequency of insp_ection pi'escFib~cl 
by HSPCB/CPCB and action against the violating industries may be taken as 

per the provisions of the Water Act, 1974. 

.... 

FJ Mining Activity Management 

action is required on this item. 

G) Plantation in forest and non forest areas. 

The officer from Deptt. of Forest informed that in the year 
proposal to plant plants in forest and non-forest area and the 

submitted as under: 

Forest Land 
• In forest area, 115250 plants shall be planted covering an.area of 27.75. hecta~es:·, 

Non-Forest Land 
In MC area, 22000 plants shall be planted covering an area of 34 hectares .• 

• In Panchayat land and Community land, 88700 plants shall be planted, CC:)Y~ring an 

area of 157 hecta1·es. . . . 

In private land 1141800 plants shall be planted, which shall cover an area of 10~8 
hectares. 

Free supply of plants to school student Podhgiri has been proposed as 7,382.4 plants. l 

• The number of plants to be given to Gram Panchayat under Rural Devel0pmerit ls 

408000. 
Th_e plants which will be supplied free shall be 100000. . . 
Thu:;, in total forest and non forest land, having an area of 1257 hectares, 1367750 

plants shall be planted in the year 2021-22. 

The Monitoring Committee noted the compliance. and directed a~ _unde·~: 

A~I the MCs namely Ambala City, Ambala Cant, Naraingarh and Bara~a shall 
plant maximum number of plants along drains / nallahs / p~th· w~ys, 

wherever, the suitable sites are available within 02 months, 
Deptt. of Irrigation shall plant maximum numbers of plans· along itivei;s l · 
canals / vacant places under the control of department within 02_montbs, . 
Deptt. of Rural Development and Panchayat shall plant maximum n.umber 

of trees in rural areas within 02 months. 
All the schools, wherever the plants shall be distributed 
Forest, shall plant trees in school areas within 02 months. · 

It is clarified that the timelines given by the MCs/oth~r cl~partments­ 
for laying of sewerage network, completion of STPs, layiog of irrigation, 

Note: 

12. 



have already 
environmental compensation for delay on the 

activities. 

sd/ 
Ms. Urvashi Gulati 

and 
concurrence on the minutes of the meeting. 
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OFFICE OF THE MONITORING COMMITTEE 

Constituted by the Hon'ble National Green Tribunal 
in Original Application no. OA No.606 of 2018 
(Official Address: Tower No.5, 4th Floor, Forest Complex, 

Sector 68, SAS Nagar) Tel. No. 0172-2298091 
Email: cecswm606@gmail.com 

To 
The Deputy Commissioner, 
Kurukshetra 

Subject: 

No. CMC/2021/28 
Dated: 16.6.2021 
Minutes of the meeting held on 15.6.2021 at 11:00 AM through video 
conferencing held under the Chairmanship of Justice Pritampal, former 
Judge, Punjab & Haryana High Court and now as Chairman .of the 
Monitoring Committee, constituted by Hon'ble National Green Tribunal 
with the district level officers of District Kurukshetra to monitor the 
execution of various activities (management of solid waste, plastic 
waste, C& D waste, Biomedical waste, treatment of domestic and 
industrial wastewater) as mentioned in District Environmental Plans of 
District Kurukshetra in compliance to order dated 19.3.2020 and 
29.1.2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma 
V /s Union of India & Ors. 

Please find enclosed herewith Minutes of the meeting held on 15.6.2021 at 11:00 AM through 

video conferencing held under the Chairmanship of Justice Pritampal, former Judge, Punjab & 

Haryana High Court and now as Chairman of the Monitoring Committee, constituted by Hon'ble 

National Green Tribunal with the district level officers of District Kurukshetra to monitor the 

execution of various activities (management of solid waste, plastic waste, C& D waste, 

Biomedical waste, treatment of domestic and industrial wastewater) as mentioned in District 

Environmental Plans of District Kurukshetra in compliance to order dated 19.3.2020 and 

29.1.2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma V/s Union of India & Ors. 

It is requested that the concerned officer of District Administration be directed to convey the 

minutes of the meeting to all the Concerned Departments/Mes with the request to take 

necessary action on the directions given by the Chairman of the Monitoring Committee on the 

various activities relating to their departments/Mes and action taken report be sent to the 
Monitoring Committee within 21 days. 

{Dr. Ba~ G ''N:11 
Technical Expert, 

Monitoring/Executing Committee 

Endst. No. CMC/2021/29 Dated: 16.06.2021 
A copy of the above is forwarded to the Director, Urban Local Bodies Department, Panchkula for 
information and necessary action. 
DA/-As Above · 

(Dr. B~·>u> 
Technical Expert, 

Monitoring/Executing Committee 

Endst. No. CMC/2021/30 Dated: 16.06.2021 
A copy of the above is forwarded to the Member Secretary, Haryana State Pollution Control 
Board, Panchkula for information and necessary action. 
DA/-As Above 

(Dr. B~) \6\f.-w1>, 
Technical Expert, 

Monitoring/Executing Committee 

..... 
'! ... ' 



Endst. No. CMC/2021/31 Dated: 16.06.2021 
A copy of the above is forwarded to the Environmental Engineer, Haryana State Pollution 
Control Board, Regional Office, Kurukshetra (office at Ambala) for information and necessary 
action please. 
DA/as above 

co, .• ~ .. ~''""'" 
Technical Expert, 

Monitoring/Executing Committee 



Minutes of the. meeting held on 15.6.2021 at 11:00 AM through video conferencing 
held under the Chairmanship of Justice Pritampal, former Judge, Punjab & Haryana 
High Court and now as Chairman of the Monitoring Committee, constituted by 
Hon'ble National Green Tribunal with the district level officers of District 
Kurukshetra to monitor the execution of various activities (management of solid 
waste, plastic waste, C& D waste, Biomedical waste, treatment of domestic and 
industrial wastewater as mentioned in District Environmental Plans of District 
Kurukshetra in compliance to order dated 19.3.2020 and 29.1.2021 in OA No. 360 of 
2018 in the matter of Shree Nath Sharma V/s Union of India & Ors. 

The following were present during meeting: 

Members of the Monitoring Committee 

Sr. Name and Designation in the Deptt. Name & Designation in the No. Committee 
1. Justice Pritampal, former Judge, Punjab and Haryana Chairman 

Hiqh Court 
2. Ms. Urvashi Gulati, IAS, Former Chief Secretary, Punjab Member 
3. Dr. Babu Ram, Former Member Secretary, PPCB Technical Expert 

The list of the officers, present in the meeting, is as per Annexure-1 

The Chairman of the Monitoring Committee apprised the officers of various departments, 

present in the meeting, about the orders of Hon'ble National Green Tribunal in various cases 
connected to the matter, which are briefly mentioned as under: 

1) The Hon'ble National Green Tribunal in its order dated 15.7.2019 in OA No. 710 of 2017 in 

the matter ·of Shailesh Singh v/s Sheela Hospital & Trauma Centre, Shahjahanpur & Ors, 
has directed in Para No. 8, the part of which is reproduced as under: 

"We find it necessary to add that in view of Constitutional provisions under Articles 
243 G, 243 W, 243 ZD read with Schedules 11 and 12 and Rule 15 of the Solid 
Waste Management Rules, 2016, it is necessary to have a District Environment 
Plan to be operated by a District Committee (as a part of District Planning 
Committee under Article 243 ZD) with representatives from Panchayats, Local 
Bodies, Regional Officers, State PCB and a suitable officer representing the 
administration, which may in turn be chaired and monitored by the District 
Magistrate. Such District Environment Plans and Constitution of District Committee 
may be placed on the website of Districts concerned". 

2) The Hon'ble National Green Tribunal in its order dated 19.3.2020 in OA No. 360 of 2018 in 

the matter of Shree Nath Sharma Vs. Union of India & Ors has directed in Para No. 5 as 
under: 

"While we note the steps taken, completion of environmental plans in terms of 
order of this Tribunal cannot be unduly delayed having regard to implications of 
such steps for protection of environment and public health. Some of the handicaps 
pointed out can be overcome by pro-active role of CPCB in ensuring preparation of 
at least one model District Environment Plan in every State in the first instance 
which can thereafter be replicated for all the Districts in the States/UTs and so on. 
For this purpose, State PCB and concerned District Magistrate may assist the CPCB. 
This step may be completed by simultaneous initiative in all the States within 
three months. In the last nine months, some work may have already been done in 
the States/UTs. Thus, it should be possible to finalize a model action plan at least 
for one District each in all States/UTs in the next three months. Thereetier; the 
exercise may be replicated with regard to all the Districts followed by State 
Environmental Plan and then a National Environmental Plan in further three 
months. CPCB is at liberty to utilize compensation funds and involve any 
individuals/organizations in the process. This exercise will be without prejudice to 
monitoring mechanism in terms of earlier directions. Wherever exercise has been 
completed and found to be satisfactory, further steps for execution may be taken 
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accordingly. Status report of progress in this regard may be furnished before the 
next date by email at iudicial-nqt@qov.in'~ 

3) Further, the Hon'ble National Green Tribunal in its order dated 29.1.2021 in OA No. 360 of 

2018 in the matter of Shree Nath Sharma Vs. Union of India & Ors has directed in Para 

No. 7, 8, 9 and 10, which are reproduced as under: 

7. From the above, it is seen that out of 739 Districts, DEPs have been prepared in 
220 Districts, out of which CPCB has data for 115 Districts. CPCB has selected five 
representative models having regard to social and geographical considerations. 

8. In view of above, having regard to the significance of the issue and inadequate 
progress, we direct the Chief Secretaries of all the States/UTs to oversee and 
monitor compliance by the concerned District Magistrates for preparing the 
requisite plans and execute the plans already prepared. Further steps for 
preparation and execution of State and National plans may also be taken in the 

interest of scientific and effective protection of environment and public health. 

9. Vide orders dated 22.01.2021 in OA 916/2018, Sobha Singh & Ors. vs. State of 
Punjab &Ors. and OA 496/2016, Tribunal on its own motion vs. Govt. of NCT of 

Delhi &Ors., we have requested the Monitoring Committees, constituted by this 
Tribunal for certain environmental issues in Punjab and Delhi, to oversee 
compliance of preparation and execution of DEPs in Punjab and Delhi and furnish 
compliance status as on 31.3.2021. 

10. We make similar request to the Monitoring Committee in UP, headed by Justice 
SVS Rathore, a former Judge of Allahabad High Court, the Oversight Committee 

for compliance of directions of this Tribunal for rejuvenation of river Ghaggar, 

headed by Justice Pritam Pal, former Judge of the Punjab and Haryana High Coult 

to oversee compliance on this aspect for Haryana, the Committee headed by 

Justice Prakash Tatia, former Chief Justice of Jharkhand High Court, for 

compliance in Rajasthan, Justice B.C. Patel, former Chief Justice, Delhi High Coult 

for compliance in Gujarat, Justice V.M. Kanade, former Judge, Bombay High 17 

Court, who has earlier monitored compliance of certain directions of this Tribunal 
relating to environmental issues, for compliance in Maharashtra. They may send 
status report as on 31.3.2021 by 15.4.2021. For all other States/UTs, the Chief 

Secretaries concerned may conduct such oversight and furnish the status of 
compliance as on 31.03.2021 to CPCB. CPCB may file a consolidated report before 
this Tribunal on or before 30.04.2021 by e-mail at judicialngt@gov.in preferably 
in the form of searchable PDF/OCR support PDF (and not in the form of Image 
PDF). State PCBs may also provide necessary assistance in coordination". 

Therefore, in compliance to order dated 29.01.2021 in OA No. 360 of 2018 in the matter of 

Shree Nath Sharma Vs. Union of India & Others, the Monitoring Committee has held its 1st 

meeting on 15.02.2021, znd meeting on 05.03.2021 and 3rd meeting on 16.04.2021 with the 

State level officers of State Haryana w.r.t preparation of District Environment Plan and get 

modify I amend / revise these plans based on the observations raised by the Monitoring 

Committee during its meeting held on 16.04.2021 and the same were conveyed to the 

Department of Environment, State of Haryana. 



Now, in order to monitor the execution of various activities (management of the solid waste, 

plastic waste, C&D waste, bio-medical waste, domestic waste and industrial wastewater) as 

mentioned in the Action Plan, meeting has been fixed on 15.06.2021 at 11.00 am through VC 

with District level Officers of District Kurukshetra. 

Thereafter, the agenda of the meeting was taken up for discussion as under: 

A) Solid waste Management 

1) Door to door Collection of solid waste 

It was apprised that all the MCs namely Thanesar, Shahbad Markanda, Ismailabad, 

Ladwa and Pehowa have achieved 100% door to door collection of solid waste. 

The Monitoring Committee noted the compliance. 

2) Source Segregation of Solid Waste 

It was submitted that all the MCs namely Thanesar, Shahbad Markanda, Ismailabad, 

Ladwa and Pehowa have achieved 100% source segregation of solid waste. 

The Monitoring Committee noted the compliance. 

3) Treatment of Wet Waste 

It was apprised as under. 

• MC, Thanesar has provided 45 compost pits, which are adequate. 

• MC, Shahbad Markanda has provided 15 compost pits, which are adequate. 

• MC, Ismailabad has provided 3 compost pits for processing wet waste of the MC. 
There is proposal to construct 20 more compost pits to manage 100% wet waste of 
the town. 

• MC, Ladwa has provided 8 compost pits to manage wet waste and 7 more compost 
pits have been proposed to be provided to manage the 100% of wet waste. 

• MC, Pehowa has provided 25 compost pits and 10 more compost have been 
proposed to manage 100% wet waste of the town. 

After detailed discussion, it was directed as under: 

i) MC, Ismailabad, Ladwa and Pehowa shall provide 20, 7 and 10 more 
compost pits by 31.07.2021 to manage 100°/o of the wet waste. 

ii) All the MCs namely Thanesar, Shahbad Markanda, Ismailabad, Ladwa and 

Pehowa shall maintain proper record of the total quantity of wet waste 
generated per day, quantity of wet waste treated in compost pits, quantity 
of manure produced in compost pits and quantity of manure sold in the 

market or distributed free of cost in the society or inhouse use in green 
area. 

4) Onsite Composting in Parks to manage horticulture waste 

The data was reported as under. 

• MC, Thanesar has provided 40 compost pits to manage 100% horticulture waste of 
all the parks. 



• MC, Shahbad Markanda requires 21 compost pits to manage 100% horticulture 
waste of the parks and presently, 15 compost pits have been constructed and the 
remaining 6 compost pits shall be provided by 30.06.2021. 

• MC, Ismailabad has provided 1 compost pit in 01 park, which is sufficient. 

MC, Ladwa has provided 2 compost pits in 02 parks, which are sufficient. 

MC, Pehowa has four parks and in these parks, 12 compost pits have been provided 
to manage horticulture waste and 04 more compost pits shall be provided by 
15.7.2021. 

• 

• 

After detailed discussion, it was directed as under: 

i) MCs, Shahbad Markanda and Pehowa shall provide 6 and 4, 
respectively, compost pits to manage horticulture waste of the parks 
by 30.6.2021 and 15.7.2021, respectively. 

ii) All the MCs namely Thanesar, Shahbad Markanda, Ismailabad, Ladwa 
and Pehowa shall maintain proper record of the total quantity of 
horticulture waste generated per day, quantity of horticulture waste 
treated in compost pits, quantity of manure produced in compost pits 
and quantity of manure sold in the market or distributed free of cost in 
the society or in house use in green area. 

5) Management of Plastic Waste 

It was reported as under: 

• MC, Thanesar has informed that in order to manage plastic waste, MC has started 
issuing challans to the wholesale dealer for selling of plastic carry bags and 
individuals for burning and littering of solid waste. 

• MC, Shahbad Markanda has constituted teams for prohibition of single use plastic 
and has started issuing challans to the wholesale dealers of plastic carry bags. 

• MC, Ismailabad has imposed complete ban on use of plastic carry bags and it has 
started issuing challans to wholesale dealers / shopkeepers for selling plastic carry 
bags. 

• MC, Ladwa and Pehowa have informed that MCs have issued instruction to the 
technical persons to use plastic waste in road construction. MCs have also started 
issuing challans to wholesale dealer of plastic carry bags. 

The Monitoring Committee noted the progress and directed as under: 

i) All M·cs (Thanesar, Shahbad Markanda, Ismailabad, Ladwa and Pehowa) 
shall continue to make surprise inspections / raids on the individuals/ 
shops for use/ selling of plastic carry bags or single use plastic items and 
fine of suitable amount may be imposed on the violators. 

ii) All Municipal Councils shall ensure that plastic waste confiscated during 
raids, collected during source segregation of solid waste from the 
households or treatment of legacy waste is collected in dedicated room 
constructed at MRF site. 



6) Removal of Garbage Vulnerable Points (GVPs) 

It was reported as under: 

• MC, Thanesar has identified 31 GVPs and all these GVPs have been removed and the 

vacant places made available after removal of GVPs are being converted into useful 

usages like sitting places, parks, playgrounds, green belts etc. 

• MC, Shahbad Markanda has identified 4 GVPs and all these GVPs have been 

removed, out of which 3 GVPs, after their removal, have been converted into useful 

usages like parking. 

• MC, Ismailabad has removed all the 2 GVPs, identified by MC. 

• MC, Ladwa has removed all the 4 GVPs, identified by MC. 

• MC, Pehowa has removed all the 7 GVPs, identified by MC. 

After detailed discussion on the issue, the Monitoring Committee directed as 
under: 

All the MCs (Thanesar, Shahbad Markanda, Ismailabad, Ladwa and Pehowa) 
shall convert all the vacated places after the removal of GVPs into sitting 
places, playgrounds, parks, gardens, green areas/plantation or any other 
useful usage by 31.07.2021. 

7) Providing Compartments and GPS in Garbage Carrying Vehicles 

The data submitted by MCs is mentioned as under. 

Sr. Name of MC No. of No. of No. of GPS 
No. Total Compartmentalized enabled 

Vehicles Vehicles Vehicles 
1. Thanesar 62 62 62 

2. Shahbad Markanda 21 21 21 

3. Ismailabad 9 9 2 
4. Ladwa 17 17 17 

5. Pehowa 10 10 10 

The Monitoring Committee noted the compliance and directed that all the 
MCs namely Thanesar, Shahbad Markanda, Ismailabad, Ladwa and Pehowa 
shall ensure that all the vehicles utilized for collection and transporation of 
solid waste should be fully compartmentalized and the motorized vehicles 
should be provided with GPS system. 

8) Bulk Waste Generators (BWGs) Identification and Management of Solid 
Waste 

The data was submitted as under: 

• MC, Thanesar has identified 11 BWGs and all the BWGs have made their own 
arrangements for management of wet waste. 

• MC, Shahbad Markanda has identified 31 BWGs, out of which 19 BWGs are 
. processing their wet waste on their own and the remaining 12 BWGs shall provide 
wet waste management facility by 30.09.2021. 



MC, Ismailabad has identified 5 BWGs, out of which 4 BWGs are processing wet 
waste on their own and notice has been issued to the remaining 01 BWG to make 
compliance of Solid Waste Management Rules, 2016. 

MC, Ladwa has identified 21 BWGs and all these BWGs shall make arrangements 
for processing of wet waste in their premises by 30.09.2021. 

MC, Pehowa has identified 25 BWGs and all these BWGs shall make arrangement 
for processing of wet waste in their premises by 30.09.2021. 

After detailed discussion, it was directed as under: 

• 

• 

• 

i) All the remaining 12, 01, 21 and 25 BWGs existing within MC Shahbad 
Markanda, Ismailabad, Ladwa and Pehowa shall provide wet waste 
processing facilities within their premises by 30.09.2021. 

ii) All the MCs shall issue necessary directions to all the BWGs to make 
agreement for lifting and processing of dry waste of BWGs within 15 days 
with suitable user charges to be paid to the concerned MCs. 

9) Frequency of Sweeping in residential and Commercial Areas 

It was reported that the sweeping in commercial area and residential area is carried out 

twice and once, respectively, in day time and night sweeping is carried out in 

commercial area. 

After detailed discussion, it was directed as under: 

i) All the Municipal Councils namely Thanesar, Shahbad Markanda, 
Ismailabad, Ladwa and Pehowa shall ensure that sweeping in commercial 
areas and residential areas is conducted twice in day time and once in 
night time. 

ii) Since, dust pollution is significant component of air pollution and 
sweeping of roads is one of the sources of dust pollution, therefore, it has 
been directed by the Hon'ble National Green Tribunal vide its order dated 
3.12.2020 in OA No. 283 of 2020 that sprinkling of water (treated 
domestic wastewater may be utilized for sprinkling purposes, wherever 
available) should be done before sweeping of roads. 

10) Status of Material Recovery Facilities (MRFs) in the District 

The Status was submitted as under: 

• MCs namely Thanesar, Shahbad Markanda, Ladwa and Pehowa have constructed 1 

MRF each. 

• MC, Ismailabad has identified 02 sites for construction of MRFs and demarcation of 

the same shall be made within 7 days. 

The Monitoring Committee noted the compliance and directed that MC, 
Ismailabad shall finalize the sites for construction of 2 MRFs within 10 days 
and 2 MRFs shall be construction by 31.08.2021. 



11) Treatment of legacy waste 

It was reported as under: 

• MCs, Thanesar and Ismailabad have no legacy waste dump sites. 

• MC, Shahbad Markanda has quantified legacy waste, lying dumped at legacy waste 

dump site, as 5250 MT and the same shall be treated by 30.09.2021. 

MCs, Ladwa and Pehowa has submitted the proposal for treatment of legacy waste 

to higher authorities for approval and the treatment of legacy waste shall be started 

by 31.07.2021 and the same shall be completed by 30.09.2021. 

It was directed that MCs namely Shahbad Markanda, Ladwa and Pehowa shall 
treat legacy waste by 30.09.2021. 

• 

12) Issuance of challans and collection of fine w.r.t burning and littering of Solid 
Waste 

It was submitted as under: 

• MC, Thanesar has constituted teams for regular monitoring the burning and littering 
of solid waste and challans are being issued to the violators. 

• MC, Shahbad Markanda has constituted 3 teams for monitoring the burning and 
littering of solid waste and challans are being issued to the violators. 

• MC, Ismailabad has issued 2 challans in the last month for burning and littering of 
solid waste. 

• MC, Ladwa and Pehowa has issued 1 challan by each MCs for burning and littering of 
solid waste. 

After discussion on the issue, the Chairman of the Monitoring Committee 
directed that all the Municipal Councils Thanesar, Shahbad Markanda, 
Ismailabad, Ladwa and Pehowa shall continue to make surprise checks on 
littering/open burning of solid waste and fine of suitable amount may be 
imposed on the violators. 

13) IEC activities in the District. 

It was submitted that all the MCs (Thanesar, Shahbad Markanda, Ismailabad, Ladwa 
and Pehowa) are conducting awareness programmes from time to time w.r.t 
management of solid waste, source segregation of solid waste and not using plastic 
carry bags or single use plastic items and not burning & littering of solid waste. 

After discussion on the issue, it was directed as under: 

• All the MCs shall continue to organize IEC activities by way of bringing 
awareness among the public/ society about source segregation of solid 
waste, home composting, ill effects of use of plastic carry bags, single use 
plastic items and burning & littering of solid waste. 

14) Removal of Solid Waste from drains/ stretches of rivers 

It was informed as under: 

• MC, Thanesar has provided wire mesh on the entry points of all the drains to 
prevent the entry of solid waste into water bodies. All the 22 sewage points, 
entering into Saraswati River, have been tapped and diverted to nearby STPs. 



MCs namely Shahbad Markanda, Ismailabad, Ladwa and Pehowa have provided wire 
mesh on the entry points of all the drains to prevent the entry of solid waste into 
water bodies. The drains passing through limits of MCs have also been cleaned. 

After detailed discussion, it was directed as under 

• 

i) All the MCs namely Thanesar, Shahbad Markanda, Ismailabad, Ladwa and 
Pehowa shall continue to remove solid waste from the drains/nallahs 
falling under the jurisdiction of these MCs on quarterly basis. 

ii) DDPO, Kurukshetra shall start removing solid waste from the drains / 
nallahs falling outside MC limits on quarterly basis. 

B) C&D waste management 

The Monitoring Committee was informed as under: 

• MCs namely Thanesar, Shahbad Markanda, Ismailabad, Ladwa and Pehowa have 
quantified C & D waste as 0.75 TPD, 1 TPD, 0.001 TPD, 20 MT and 12.5 MT, 

respectively. 

• For the storage of C & D waste, all the MCs have identified storage sites in low lying 
areas within MC limits. 

• No concrete steps have been taken to manage C & D waste by any of the MC. 

The Monitoring Committee noted the progress in the matter and directed as 
under: 

i) All the MCs namely Thanesar, Shahbad Markanda, Ismailabad, Ladwa and 
Pehowa shall quantify the exact quantity of C & D waste generated per 
month, within 15 days. 

ii) As short term measures, MCs namely Thanesar, Shahbad Markanda, 
Ismailabad, Ladwa and Pehowa shall dispose of / utilize C &D waste in an 
environmentally sound manner and as long term measures, all these MCs 
shall provide mechanical machinery for processing of C & D waste, within 
3 months. 

iii) All the Mes shall apply for authorization under C & D Waste Management 
Rules, 2016 in the office of Haryana State Pollution Control Board, within 
2 months. 

C) Management of Bio-medical Waste 

HSPCB reported as under: 

• 95 HCFs are operating in the jurisdiction of the District Kurukshetra and all these 
HCFs have provided coloured bins for segregation of Bio-Medical Waste and all the 
HCFs have valid authorization of HSPCB under BWM Rules, 2016. For management 
of Bio Medical Waste, all these HCFs have made an agreement with Common Bio 
Medical Waste Treatment Facility (CBWTF) namely M/s Rudraksh Enviro Care Pvt. 
Ltd., Naraingarh, Distt. Ambala. For collection and transportation of Bio-Medical 
Waste of 95 HCFs, CBWTF have 3 GPS enabled vehicles. 

• For processing of Bio Medical Waste (0.783 TPD) collected from 95 HCFs in the 
District Kurushetra, the quantity of Bio Medical Waste Incinerated, Autoclaved, 
Shredded and Encapsuled was mentioned as 583 kg/day, 146 kg/day, 92 kg/day and 
10 kg/day, respectively. 



• For the treatment of effluent generated from washing of vehicles used for collection 
of bio medical waste and floor washing, an effluent treatment plant has been 
installed. 

• 60% of the HCFs in Ambala District have adopted barcode system for disposal of 
Bio-Medical waste. 

• For treatment of wastewater of HCFs, presently, 10 HCFs have provided effluent 
treatment plants, whereas, the remaining 85 HCFs have been mentioned as small 
HCFs and have provided treatment mechanism using sodium hypochlorite solution. 
The Monitoring Committee observed that the HCFs, which are located in the area, 
where no terminal STP has been provided, need to provide individual ETPs to meet 
with the standards prescribed under Bio Medical Waste Rules, 2016. 

After detailed discussion on the issue, it was directed as under: 

i) HSPCB shall monitor the compliance of Bio Medical Waste Management 
Rules, 2016 by the HCFs as per the frequency prescribed by HSPCB / CPCB 
and action against the violation HCFs may be taken as per the provisions 
of Bio Medical Waste Rules, 2016. 

ii) HSPCB shall monitor the performance of ETP and APCD installed by 
Common Bio-Medical Waste treatment facility namely M/s Rudraksh 
Enviro Care Pvt. Ltd., Naraingarh, Distt. Ambala as per the frequency 
prescribed by HSPCB/ CPCB. 

iii) HSPCB shall monitor the functioning of various components of CBWTF 
atleast twice in a year to ensure that the segregated waste is properly 
incinerated, autoclaved, shredded and sharps are encapsulated properly 
and no untreated bio medical waste is disposed off in the environment. 

iv) HSPCB shall make surprise inspection of HCFs and CBWTF and action 
against the violating the HCFs and CBWTF may be taken as per the 
provisions of the BMW Rules, 2016. 

v) All HCFs of District Kurukshetra shall adopt bar code system by 30.9.2021. 
vi) All the HCFs, which are located in the area, which have no connectivity 

with terminal STP, shall provided individual ETPs by 30.09.2021. 

D) Domestic Sewage management and irrigation schemes to utilize treated 
sewage for irrigation. 

It was submitted as under: 

• MCs namely Thanesar, Shahbad Markanda, Ladwa and Pehowa have provided 
sewerage network in 100% of the area. 

• MC, Ismailabad has provided sewerage system in 25% of the area and 100% 
sewerage network shall be provided by 30.06.2022. 

• MCs namely Thanesar, Shahbad Markanda, Ladwa and Pehowa have provided STPs 
of capacity 25 MLD & 15 MLD, 11.5 MLD, 7 MLD and 8 MLD, respectively. 

• MC, Ismailabad has proposal to construct STP of capacity 3 MLD and it shall be 
completed by 30.06.2022. 

• After the laying of 100% sewerage network in MC, Ismailabad and installation of 3 
MLD STP for treatment of sewage of Ismailabad town, there shall be no gap in 
treatment capacity. 



• In order to utilize the treated sewage for irrigation, MC, Shahbad Markanda has 
provided irrigation storage tank and the treated sewage is supplied to the farmers 
for irrigation of their fields. 

• The treated sewage of the other towns namely Thanesar, Ismailabad and Pehowa is 
discharged into Saraswati River. 

• MC, Ladwa is disposing of its treated sewage into Bentan Nallah, which is further 
used by farmers for irrigation. 

HSPCB has reported that monitoring of water quality of Saraswati River is 
conducted on monthly basis and all the parameters are within the prescribed 
norms. 

• 

-- 

After detailed discussion, it was directed as under: 

i) MC, Ismailabad shall complete sewerage network in 100°/o of its area by 
30.06.2022. 

ii) MC, Ismailabad shall install and commission STP of capacity 3 MLD by 
30.06.2022. 

iii) HSPCB shall monitor the performance of existing STPs of capacity 25 MLD 
& ts· MLD, 11.5 MLD, 7 MLD and 8 MLD installed for the towns namely 
Thanesar, Shahbad Markanda, Ladwa and Pehowa, respectively, on 
quarterly basis. 

iv) HSPCB shall continue to monitor the water quality of Saraswati River on 
monthly basis and ensure that all the parameters are within the 
prescribed norms. 

v) Deptt. of Irrigation shall prepare irrigation schemes to utilize the treated 
sewage of STPs of the capacity 25 MLD & 15 MLD, 11.5 MLD, 7 MLD and 8 
MLD installed for the towns namely Thanesar, Shahbad Markanda, Ladwa 
and Pehowa for irrigation, within 2 months. 

E) Industrial wastewater management 

HSPCB informed as under: 

There are 332 (Red, Orange and Green category of industries) industries in Distt. 

Kurushetra and all the industries are operating with valid consents of the Board, out of 

these 332 industries, 53 industries require ETPs and all the industries have provided 

ETPs. HSPCB is monitoring the performance of ETPs of the industries as per the 

mandatory inspection allotted by the Board. All the water polluting industries are 
operating with valid consent of the Board under the provisions of Water Act, 1974. 

The Monitoring Committee observed that HSPCB is monitoring the Effluent Treatment 

Plants / Air Pollution Control Device of the industries only after mandatory inspection 

allotted by the Head Quarter or in case any complaint is received in the office, wherein, 

all the water polluting industries need to be monitored on quarterly basis to ensure that 

Effluent Treatment Plants / Air Pollution Control Device installed by the industries are 

always in operation and these are meeting with the prescribed norms. 

After discussion on the issue, it was directed as under: 

i) HSPCB shall continue to monitor ETPs of the industries of District 
Kurukshetra as per the frequency of inspection prescribed by CPCB and 
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action against the violating industries may be taken as per the provisions 
of the Water Act, 1974. 

ii) HSPCB shall adopt the policy of CPCB for inspection and monitoring the 
performance of ETP / APCD of the industries and necessary instructions 
may be issued to its field offices. 

F) Submission of modified/revised/amended District Environmental Plan of 
District Kurukshetra. 

It was apprised that in compliance with order dated 29.01.2021 in OA No. 360 of 2018 

in the matter of Shree Nath Sharma Vs. Union of India & Others, the Monitoring 

Committee has held its 1st meeting on 15.02.2021, 2nd meeting on 05.03.2021, and 3rd 

meeting on 16.04.2021, with the. State-level officers of Government of Haryana w.r.t 

preparation of District Environment Plan of 22 districts of the State. The plans were 

discussed in detail, with the major State Implementing Agencies. As a result of 

discussions, the Department of Environment, State Government of Haryana was directed 

to revise district environment plans. The observations were conveyed to the Department 

of Environment vide letter No. CEC/2021/9, dated 17.4.2021: 

i) The Department of Environment, State of Haryana shall examine 
District Environment Plans of all the 22 districts submitted by the State 
w.r.t timelines in view of the strategies to be adopted to manage the 
different kind of waste and observations of the Monitoring Committee 
on the District Environment Plans as mentioned above and wherever 
required, these District Environment Plans shall be amended/ modified 
/ revised by 15.5.2021 and the same may be submitted to the 
Monitoring Committee by 16.5.2021. 

ii) The Monitoring Committee shall start monitoring the execution of 
activities as mentioned in the District Environmental Plans and first 
meeting with District level officers of District Kamal shall be held on 
20.5.2021 at 11.00 AM through VC. 

However, revised District Environmental Plans for 22 districts of the State including 
District Kurukshetra have yet been received. The Monitoring Committee has also issued 
reminder for submission of said revised Plans of 22 districts vide letter No. CEC/2021/23 

dated 10.6.2021. 

After discussion on the issue, it was directed that modified/revised/amended 
District Environmental Plan of District Kurukshetra may be submitted at the 
earliest. 

Note: It is clarified that the compliance of Solid Waste Management Rules, 
2016, timelines given by the MCs/ other departments for laying of 
sewerage network, completion of STPs, laying of irrigation network are 
their own timelines, whereas, as per the directions of Hon'ble National 
Green Tribunal, most of the timelines for completion of said activities 
have already been expired and Hon'ble Tribunal may impose 
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environmental compensation for delay on the completion of said 
activities. 

sci/ 
Dr. Babu Ram 

sci/ 
Ms. Urvashi Gulati sd/ 

Justice Pritampal, 
Former Judge Punjab and 

Haryana High Court and now as 
Chairman of the Monitoring Committee 

Note: The Chairman and Members of the Monitoring Committee have given their 
concurrence on the minutes of the meeting. 



List of participate attendant the meeting through VC held on 
15.06.2021 at 11:00 AM through video conferencing under the 
Chairmanship of Justice Pritampal, former Judge, Punjab & 
Haryana High Court. 

1. SH. Bharat Bhushan Gogia, District Municipal Commissioner, 
Kurukshetra. 

2. Smt. Poonam Langyan, Regional Officer, HSPCB, Kurukshetra. 

3. Sh. Naresh Kumar, Assistant Environmental Engineer, HSPCB, 
Kurukshetra. 

4. Sh. Ravinder Kuhad, Executive officer, Municipal Council, 
Thanesar. 

5. Sh. Arvind Rohhila, Executive Engineer, Public Health & 
Engineering Department, Kurukshetra. 

6. Sh. Surender Singh, Executive Engineer, Municipal Council, 
Thanesar. · 

7. Sh; Ram Pal Singla, Sub Divisional Engineer, Haryana Sehri 
Vikas Pradhikarn, Kurukshetra. 

8. Sh. Jitender Mukhija, Sub Divisional Saraswati Heritage Board, 
Kuruskhetra. 

9. Sh. K.L. Bathla, Nodal Officer, DMC Office, Kurukshetra. 

10. Sh. Naveen Kumar, Municipal Engineer, MC, Thanesar. 

11. Sh. Rakesh Walia, Secretary, Municipal Council, Ismailabad. 

12. Sh. Hari Om Kamboj, Secretary, Municipal Council, Ladwa. 

13. Sh. Ankush Prashar, Secretary, Municipal Council, Pehowa. 

14. Sh. Bhambhool Singh, Secretary, Municipal Council, Shahabad. 

15. Sh. Ajit, Secretary, Municipal Council, Thanesar. 

16. Sh. Vinod Kaushik, Deputy DEO, Kurukshetra. 

17. Sh: Vazir Chand Arora, Consultant DMC office, Kurukshetra. 
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